BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
M.A. No. 39 of 2025/EZ
(Arising out of O.A. No. 193/2024/EZ)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
M.A. No. 39 of 2025/EZ
(Arising out of O.A. No. 193/2024/EZ)

IN THE MATTER OF:
Madan Mohan Rout ... Applicant
—Versus—

Nilakantheswar Dev and Ors ... Respondents

COMPLIANCE AFFIDAVIT FILED ON BEHALF OF
RESPONDENT NO. 4

I, Sri Dibya Jyoti Parida, aged about 37 years, S/o Prasanna
Kumar Parida, presently serving as District Magistrate &
Collector, Puri, At/PO: Puri, Dist: Puri, do hereby solemnly

affirm and state as follows:

1. That, I am Respondent No. 4 in the Original
Application  fully acquainted with the facts and
circumstances of the case, and competent to swear this
affidavit.

2. That the deponent has highest regards to the direction

issued by this Hon’ble Tribunal. The deponent cannot

dare to undermine the order passed by this Hon’ble

Tribunal. The deponent begs unconditional apology for

non filing of the compliance affidavit before

31.07.2025.

D\'\“’l o /SWJ\JL P“W) N
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It may be submitted that this deponent joined as
Collector, Puri on 25.07.2025 and personally visited
Chandan Pokhari along with the Sub-Collector, Puri,
Tahasildar, Puri and BDO, Puri Sadar to ascertain the
status of Chandan Pokhari. During the visit, the BDO, Puri
Sadar was instructed to finalise the Detailed Project Report

(DPR) for the overall development of the said pond in

accordance with the directions issued by the Hon’ble ’%
National Green Tribunal (NGT).Since Chandan Pokhari rg_’)f_

was full of water and the terrain was water-logged and

complex due to the existence of unauthorised drains \‘d;z g
connection, preparation of the DPR within the stipulated i od
time was not feasible. Consequently, there has been a J 8
delay in preparation of the DPR. Upon receipt of the ‘ ,S* g
estimate from the BDO, Puri Sadar, the Sub-Collector, é\ =

Puri submitted the proposal to the Commissioner of
Endowments, Odisha, Bhubaneswar for sanction of funds
for execution of development works around Chandan
‘ @@{L Pokhari, which is presently awaited. On receipt of the fund
from the Commissioner of Endowments, immediate steps
shall be taken for the development of Chandan Pokhari.
Due to the aforesaid circumstances, there has been a delay
in submission of the compliance affidavit before the
Hon’ble NGT prior to 31.07.2025. This deponent is

/oy L3 F 3\ assuring the Hon’ble Tribunal to remain more vigilant to
\}_,;—-"“ o N




carry out the order passed by this Hon’ble Tribunal in

future and to comply the order passed in letter and spirit.

3. That, the present affidavit is being filed in compliance
with the order dated 04.04.2025 passed by the Hon’ble
Tribunal in O.A. No. 193/2024.

4. That, the Hon’ble Tribunal in his Order dated
04.04.2025 has directed the Collector and District
Magistrate, Puri (Respondent No.4) to complete all the

works as contemplated in Paragraph 10 of the order i.e

a. Weeding and de-siltation of Chandan Pokhari is
to be done.

b. Construction of a guard wall is to be made to
protect the “Chandan Pokhari.”

c. Construction of steps is to be done.

d. Outlet drainage Channel and culvert is to be
constructed for discharge of water to Musa River;

e. Tahasildar, Puri has been requested to conduct
enforcement drive to stop drainage of waste
water drainage by households and shopkeepers in
ChandanPokhari.

f. The estimates of the above projects is to be
prepared by the Gopinathpur Grampanchayat.

g. The temple and its properties are under
Endowment. So Trust is to be requested to obtain

necessary permission and the trust will place fund

D ‘I va“ S”“L‘ét {)L’LM‘J &
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to Block Development Officer, Puri for execution

of above works.

5. .That, pursuant to the order dated 04.04.2025, the

Respondent No. 4, vide letter No. 1694/Judl dated
13.05.2025, requested the Sub-Collector, Puri, Block
Development Officer, Puri Sadar Block, and the
Tahasildar, Puri, to submit compliance reports
regarding implementation of the order of the Hon’ble

NGT for filing of the compliance affidavit.

Copy of the Letter No. 1694/Judl dated
13.05.2025 of the respondent No. 4 is
annexed hereto as ANNEXURE-J/4

Series.

. That, despite Order No. 8259/416-G dated 21.09.2024

of the Assistant Commissioner of Endowments,
Bhubaneswar, directing the Ex-Interim Trustee, Sri
Lalit Kumar Rath, to hand over complete charge of the
institution  including movable and immovable
properties of Shree Gopinath Dev and others, he has
failed to do so till date despite multiple intimations
from the Sub-Collector’s office, thereby preventing
him, as Interim Trustee of the Interim Trust Board,

from managing the day-to-day affairs of the deity and

' .\\ from protecting its interests in land-related issues

A
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involved in O.A. No. 193 of 2024 before the Hon’ble

National Green Tribunal, Eastern Zone Bench, Kolkata.

Copy of the Memo No.10511
dated 04.10.2025 & Letter No
3681, dated 02.04.2025 along
with its enclosures of the Sub-

Collector, Puri is annexed hereto

as ANNEXURE-K/4 Series.

. That, the Assistant Commissioner of Endowments,

Bhubaneswar, vide his letter No. 6190 dated
30.06.2025, instructed the Sub-Collector, Puri — cum —
Interim Managing Trustee of the Temple, to request the
BDO, Puri Sadar, for cleaning the fund using
Government funds. Further, he directed the Sub-
Collector, Puri — cum — Interim Managing Trustee, to
file a case under Section 25 of the O.H.R.E. Act, 1951,
before the  Commissioner of  Endowments,
Bhubaneswar.
Copy of the Memo No.6190
dated 30.6.2025 of Assistant
Commissioner of Endowments,
Bhubaneswar is annexed hereto

as ANNEXURE-L/4.

That the Sub-Collector, Puri — cum - Interim

Managmg Trustee of the Temple submitted his report

D "\mvv Tﬁu Wﬁw) <
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vide letter No. 433 dated 16.01.2026& Memo No 728,
dated 22.01.2026, which reveals that as regards to
weeding of “Chandan Pokhari”, the Block
Development Officer, Puri Sadar has reported vide his
letter No. 5933 dt. 19.08.2025 that the said work was

W\/\_.‘-} A

done by the Gopinathpur Gram Panchayat out of funds G

available under Swachha Bharat Mission at the Gram R

Panchayat level and the said work has been completed. q}
=)

With regards to De-siltation, Construction of guard )

wall, Steps and Outlet drainage Channel and Culvert,

COLLECTOR, PURI

the B.D.O. Puri Sadar has estimated for taking up the
works as cited above and the estimate cost amounting

to Rs. 79, 82, 000/- (Rupees Seventy Nine Lakhs

Db

Eighty Two Thousand). Accordingly, the Sub-
Collector, Puri, vide letter No. 727/Gen dated
22.01.2026, has forwarded for approval the proposal of
the BDO, Puri Sadar, to the Commissioner of
Endowments, Odisha, Bhubaneswar, seeking sanction

- of funds as per the estimate for construction work
M around Chandan Pokhari.As regards to conduct an
enforcement drive to stop drainage of waste water, the
Tahasildar, Puri has made enforcement drive to stop
drainage of water by households and shop keepers to
Chandan Pokhari and necessary awareness has also

X -. '-7'\\ % P
t4 L7 ~%,  been made. The Tahasildar, Puri was asked to carry out

28 27\ S :
( ) %, ¥ ‘\a through demarcation in order to ascertain the exact




quantum of encroachment of the water body of
Chandan Pokhari. The Tahasildar, Puri vide his letter
No. 8604 dt. 01.09.2025 has reported that, out of
Ac.0.970 decimal of Plot No. 564, Khata No. 126 (the
water body) under Mouza- Gopinathpursamil
Routarapur, only Ac.0.040 decimal has been
encroached by the private entities by installing shops.
As the property stands recorded in the name of the
deities Shree Nilakantheswar Dev, Shree Gopinath Dev
and Shree Durgadevi Thakurani Bije Nijigaon as per
the existing Revenue Records (R.O.R.),the Tahasildar
is not competent to initiate O.P.L.E. Case under the
O.P.L.E. Act, 1972 for eviction of the encroachers as
the land belongs to the Endowment. Consequently, the
Commissioner of Endowments, Odisha, Bhubaneswar
was requested vide Letter No. 3681 dated 02.04.2025
and subsequent reminders to take necessary action
under the O.H.R.E. Act, 1951 for eventual eviction of

the encroachers.

Copy of the letter No.433 dated
16.01.2025& letter No.727/Gen dt.
22.01.20260f the Sub-Collector, Puri,
letter No. 5933 dt. 19.08.2025 of BDO

PN Puri Sadar &letter No. 8604 dt.

01.09.2025 of Tahasildar, Puri is
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annexed hereto as ANNEXURE-M/4

Series.

9. That, the deponent craves leave of this Hon’ble
Tribunal to file further affidavit(s) if deemed necessary.
10.That, the facts stated herein are true to the best of my

knowledge and based on official records.

St St i 2
DEPONENT
COLLECTOR, PURI

Solemnly affirmed before me by Dibya Jyoti Parida

who is identified before me by Sri Ashok Kumar Swain,

Govt. Pleader, Puri of G.P. office whom I personally
know.

This the day of 30" January, 2026.

NOTARY PUBLIC, PYRE, <<

CERTIFICATE
Certified that cartridge papers are not readily available. - ¥
@1%
Cuttack PARTHA SARATHI NAYAK
St No...U§ume Date:30.01.2026 ADDL. GOVT. ADVOCATE

E.No0.0O-1076/2003, MOB-9437277043
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-+ Annexurce- 1/4) g
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“%\ \ OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, PURI

Tel: 06752- 222033 (R) 222034 (0) Fax No.: 223939
Website: www.puri.nic.in,E-Mail: dm- puri@nic.in

i} ' e-mail ID- : judicialpuri2023@gmail.com
Letter No.{ 9V /Jual at- 8120525

To
The Sub- Collector, Puri
Block Development Officer, Sadar, Puri.

Sub-: O.A. No. 193 of 2024/EZ filed by Madan Mohan Rout — vrs- Sri Nilakantha Dev and
others in the Court of the National Green Tribunal, E.Z. Bench, Kolkata.

Sir,

In inviting a reference to the subject cited above, I am to enclose herewith the copy of
the order dtd- 04.04.2025 of the Hon’ble National Green Tribunal, E.Z. Bench, Kolkata passed in O.A.
No. 193 of 2024/EZ filed by Madan Mohan Rout — vrs- Sri Nilakantha Dev and others and to say that
the Hon’ble Tribunal has directed to complete all the works and to file compliance affidavit by
31.07.2025.

You are therefore, requested to take steps for implementation of the order of the Hon’ble
Tribunal at an early date and submit the compliance report to this office latest by 15.07.2025
positively for filing of compliance affidavit on or before 31.07.2025 as the case is posted to
31.07.2025 for hearing.

This may please be treated as Extremely Urgent.

Yours faithfully,

Al

P

Collector, Puri

»-05-3%5
Memo No. “) q 5 [Judl dt- ) |
Copy along with enclosures forwarded to the Tahasildar, Puri for information and
necessary action. T copy alk g_s‘\?ﬁ‘ l)L
{\ : °
an (\W‘T\i Collector, Puri
Asst. Collector,

Judicial Collectorate, Puri




‘*\ R OFFICE OF THE ADVOCATE GENERAL, ODISHA, CUTTACK
OR ;

humm%
J{Uw LETTER NO. § 3 € Atep 22| 4|24

(1) The Addl. Chief Secretary to Govt.,

Forest, Environment & Clirnate Change Deptt.,
Bhubaneswar

(2) The Principal Secretary to Govt.,

Panchayati Raj & Drinking Water Deptt.,
Bhubaneswar

(3) The Collector & District Magistrate, Puri

(4) The Block Development Officer, Puri Sadar.

(5) The Superintending Engineer,
Drainage Division, Puri.

Sub: O.A. NO. 193 OF 2024/EZ FILED BY MADANMOHAN ROUT VRS. NILAKANTHESWAR DEV &
OTHERS g

Sir,

It is to intimate you that, the aforesaid matter was heard on 04.04.2025 before Hon’ble
National Green Tribunal, Eastern Zone, Kalkata & the Hon’ble Tribunal after hearing the parties
has been pleased to dispose of the case with certain observation.

Copy of order dated 04.04.2025 passed in the above noted case is attached herewith for
your kind perusal.

Please treat this letter as “Extremely Urgent” one and do the needful for proper compliance
of order dated 04.04.2025 of Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata.

Yours faithfully,
| W
'Encl:-As above dai @\ a %‘I‘IR‘;
<Treese copty HHE (PARTHA SARATHI NAYAK)
ADDL. GOVT. ADVOCATE
N 5
SOSTTR pei )" MOB NO.9437277043

m- Co“em' Y

Judicial Collectorate, Puri
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Item No.07 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.193/2024/EZ

Madanmohan Rout Applicant(s)

Versus

Nilakanteswar Dev & Ors. Respondent(s)

Date of hearing: 04.04.2025

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s) : Mr. Afraaz Suhail, Adv. (in Virtual Mode)
For Respondent(s) : Mr. Satya Brata Mohanty, AGA for R-2,3,4,7 & 8

{(in Virtual Mode}),
Mr. Dipanjan Ghosh, Adv. for R-5

ORDER

1. Mr. Afraaz Suhail, learned Counsel is present (in Virtual Mode) on behalf
of the Applicant.

2 Affidavit dated 02.04.2025 has been filed on behalf of the Respondent
l\—!o.4, Collector and District Magistrate, Puri ; the same is taken on
record.

3 Mr. Satya Brata Mohanty, learned Additional Government Advocate
holding brief of Mr. Partha Sarathi Nayak is present on behalf of the State
Respondents, Government of Odisha.

4. Heard Mr. Afraaz Suhail for.the Applicant, Mr. Satya Brata Mohanty for
the State Respondents and Mr. Dipanjan Ghosh for the Odisha State
Pollution Control Board.

{(The final order of this case shall be uploaded in the NGT Website

by separate sheets of paper)

Qs
April 04, 2025, X w

Original Application No.193/2024/EZ § AM\
o Asst. Coltector,

Judicis) Collectorate, Puri



Item No.07 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.193/2024/EZ

In the matter of:
Madanmohan Rout
S/o Late Laxmidhar Rout
At/PO v- Gopinathpur
PS - Puri Sadar,
Puri - 752002
.... Applicant(s)
Versus

1. Sri Nilakanteswar Dev and other deities

Represented through Trustee

At - Gopinathpur,

Puri — 752001

2. State of Odisha
Represented through Addl. Chief Secretary of
Department of Forest, Environment and Climate Change,
At — Sachivalaya Marg,
Bhubaneswar — 751001

3. State of Odisha
Represented through Principal Secretary of
Panchayati Raj and Drinking Water Department
At - Sachivalaya Marg,
Bhubaneswar,
Pin - 751001

4. Collector and District Magistrate, Puri
At — Collector Office,
Governor House Road
Puri - 752002

5. Odisha State Poltution Control Board
Represented through Member Secretary
At — Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8,
Bhubaneswar — 751012

6. Commissioner of Endowments of Qdisha
At — Debottar Bhawan,

At — Srikhetra Road,
Puri — 752002

Near Civil Court, BJB Nagar, gs.?"@\
Bhubaneswar — 751014 g gl co P et
Dist — Khurda
Xee
7. Block Development Officer, Puri Sadar b (‘ONT

247



B

8. Superintending Engineer of Drainage Division
At —~ Shreevihar,
Puri - 752003

... Respondent(s)

Date of hearing: 04.04.2025

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s) : Mr. Afraaz Suhail, Adv. (in Virtual Mode)

For Respondent(s} : Mr. Satya Brata Mohanty, AGA for R-2,3,4,7 & 8
(in Virtual Mode),
Mr. Dipanjan Ghosh, Adv. for R-5

ORDER

1. Heard Mr. Afraaz Suhail, learned Counsel for the Applicant
appearing in Virtual Mode, Mr. Satya Brata Mohanty, learned
Additional Government Advocate appearing (in Virtual Mode) on
behalf of the State of Odisha and Mr. Dipanjan Ghosh, learned
Counsel appearing for the Odisha State Pollution Control Board.

2. The Applicant has filed the present Original Application seeking a
direction to the Respondents to revitalize the water body known as
“Chandan Pokhari” by de-silting and removal of water hyacinths
and other wild growths with a further direction to take steps for
preventing dumping of solid and liquid waste into the said water
body.

3. It is stated that there is a water body known as “Chandan Pokhari”
situated in Khata No.126, Plot No.564, Mouza-Gopinathpur,
Routraypur, Dist-Puri, Odisha. It is stated that the said water body
in question belongs to the deity Sri Sri Nilakanteswar Dev and is
stated to have been patronized by Sri Chaitanya Mahaprabhu,
founder of the Gaudiya Vaishnavism who is said to have visited
Puri in 1510 AD and established the said temple.

Treree coty @ttedd 29|

o
Sy
L
X a (Km
Asst. Collector,
3 Judicial Collectorate Priri
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It is stated that the management of the deity is headed by Sub-
Collector, Puri and Tehsildar-Puri as per directions of the

Additional Commissioner of Endowments.

[t is alleged that the water body in question has started losing its
water retention capacity due to uncontrolled pollution and
encroachment and is being converted into a dumping yard by
dumping all kinds of solid and liquid waste of the nearby areas. It
is stated that the water body is used not only for farming and
fishing purposes but also for religious rituals.

The Collector and Districf Magistrate, Puri has filed its affidavit
dated 02.12.2024 bringing on record the Joint Enquiry Committee
Report dated 19.10.2024. The Committee Report is as under :-

“RIELD VISIT REPORT OF THE COMMITTEE COMPRISING OF
ADM(Gen), PURI, SENIOR SCIENTIST, ODISHA STATE POLLUTION
CONTROL BOARD, BHUBANESWAR AS PER ORDER DATED
24.09.2024 OF LEARNED NGT, EASTERN ZONE BENCH, KOLEATA IN
CONNECTION WITH 0.A. NO.193/2024/EZ FILED BY MADANMOHAN
ROUT - VRS.- SRI NILAKANTESWAR DEV & OTHERS
AOXNICIICIICIKIEIEI I I I IICIH I I IIHIHIIIIIKIIIIHIK XK IIIIHIIXIKKX
In pursuance of order dated 24.09.2024 of Hon’ble NGT,
Eastern Zone Bench, Kolkata in O.A. No.193/ 2024/EZ filed by Madan
Mohan Rout -Vrs- Nilakantheswar Dev & Others, the Committee
comprising of Addl District Magistrate (Gen); Puri and Additional
Chief Environmental Scientist & Regional Officer, Odisha State
Pollution Control Beard, Bhubaneswar along with the Tahasildar,
Puri, Dy. Collector, Judicial, Revenue Supervisor, R.I, AR.L of Bira
Harekrushnapur visited the alleged site ie. water body known as
«Chandan Pokhari” situated in Mz- Gopinathpur, Khata No.126, Plot
No.564, A.C 0.97 dec. kisam-~Jalasaya-1 Dist- Puri, Odisha on

19.10.2024 at about 12.45 P.M.

During the visit, the petitioner Srt Madan Mohan Rout, village
Gentries like Natabar Rout, Bhimasen Majhi, Biswa Ranjan Behera

and Sahadeb Rout were also present.
ce et ed

Allegation : It is alleged that the water body in question has stated
losing its water retention capacity due to uncontrolled pollution and

-«
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encroachment and is being converted into dumping yard by dumping
all kinds of solid and liquid waste of the nearby areas. It is stated
that the water body is used not only for farming and fishing purposes
but also for religious purpose.

Opinion of the Local Gentries -

The Committee discussed with the PRI members and village
gentries present there. The village gentries have opined that the
Chandan Pokhari was used for “Chapa” for the Deities during
Chandan Yatra near about 8 to 10 years ago and the pilgrins were
also using for taking bath. The local villagers were using the Chandan
Pokhari for bathing purpose. Now it is not used by the local peaple
due to available of pipe water supply in each and every house hold.

Observation :-

The committee observed that the water body is enclosed from
three sides by private plots, School and temple premises. Commercial
establishment exist on -t'he fourth side along the Bhubaneswar — Puri
connecting road near Atharnala Chowk at Puri. It was found that the
pond has been fully covered with water hyacinth which restricts the
flow of the sunlight and air entering the pond creating an anaerobic
condition. Some private houses and private shops are discharging
their domestic waste water directly into the pond. They are also
dumping the household solid wastes near the pond area. As this area
comes under Panchayat jurisdiction and does not come under Puri
Municipality for which the solid wastes are not removed regularly.
The pond has been severely polluted and it is not in use.

It is a fact that the Chandan Pokhari is not used by Public
since last 8 to 10 years. So due to non-use of the said pond, the water
is covered with waters hyacinth and nobody has taken step for
removal of it. It is a fact that the said water body “Chandan Pokhari”
belongs to the Deity Sri Sri Nilakantheswar Dev. It may be used for

religious purpose by the management of Deity Sri Sri Nilakantheswar
Deuv.

The Committce suggests that the Chandan Pokhari required

immediate renovation.

Recommendation :- w02l oty = \
et )
N o)
: Asst. Coll -

Judicial Collectorate, Puri
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1. The existing hyacinth shall be removed completely from the
pond.

2. The private houses and the private shops shall be instructed
to stop discharge of the domestic waste water into the pond.

3. The private houses and the private shops shall also be
instructed to stop throwing/dumping of the hoiuse hold and
the shop solid waste into the pond.

4.

The pond shall be desilted, proper lined embankment shall be

provided around the pond so that no outside waste enters into
the pond.

5. The pond shall also be provided with an outlet to release the
excess water from the pond to nearby drainage system to

avoid over flow to the nearby areas during rainy season.”

Perusal of ihe Enquiry Report shows that the water body in
question is lesing its water retention capacity due to uncontrolled
pollution and encroachment and is being converted into a dumping
yard by dumping all kinds of solid and liquid waste of the nearby
areas. It is categorically stated that the water body is being used
not only for farming and fishing but also for religious purposes.

The Inspection Committee in the course of its inspection, also
discussed the issues with the Applicant who was present during
inspection a:s also some of the village Gentry like Natabar Rout,
Bhimasen Majhi, Biswa Ranjan Behera and Sahadeb Rout who
stated that the Chandan Pokhari was used for “Chapa” for the
Deities during Chandan Yatra near about 8 to 10 years ago and
pilgrims émd local villagers were also using the Chandan Pokhari
for bathing purposes.

The Committee in its report under the heading “Observation” has
stated that the waterbudy bv'.n question is enclosed from three sides
by private plots, Scheols and termple premises ; commercial
establishment exists cn the fourth side along the Bhubaneswar-

Puri connecting road near Atharnala Chowk at Puri ; it was found
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that the pond was completely covered with the water hyacinth
which restricts the flow of sunlight and air entering the pond
creating an anaerobic condition ; some private houses and private
shops are discharging their domestic waste water directly into the
pond and are also dumping household solid waste near the pond
area. It is also observed that the area falls under the Panchayat
jurisdiction and does not come under the Puri Municipality.
Further affidavit dated 03.02.2025 has been filed by the Collector,
Puri sfating that the Collestor and District Magistrate, Puri vide its
letter dated 27.12.2024 requested the Block Development Officer
(BDO), Sadar, Puri to consult with the trustees of Sri
Nilakantheswar Dev, PRI Members, households and shops around
the “Chandan Pokhari” and to take steps to implement the order of
the National Green Tribunal and thereafter, the Block Development
Officer (BDO)}, Sadar, Puri conducted a meeting with all the
stakeholders on 29.01.2025 in the presence of the members of the
Trust of Sri Nilakantheswar Dev Temple, Gopinathpur, local gentry,
local Sarapanch and PEO, Gopinathpur in his office and the
following decisions were ta‘ken -
a. Weeding and De-siltation of “Chandan Pokhari” is to be done.
b. Construction of guard wall is to be made to protect the
“Chandan Pokhari”.
c. Construction steps is to be done.
d. Outlet drainage Channel and Culvert is to be constructed for
discharge of water to Musa River.
e. Tahasildar, Puri has been requested to conduct enforcement
drive to stop drainage of waste water drainage by hoiuseholds

and shop keepers to Chandan Pokhari.

“Trooe eapyy atresded
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The estimate of the above projects is to be prepared by the
Gopinathpur Gramapanchayat.

g. The temple and it’s properties are under Endowment. So
Trust is to be requested to obtain necessary permission and

the trust will place fund to Block Development Officer, Puri

for execution of above works.

Copy of the proceedings of the meeting held on 29.01.2025 was
also filed at page 66 of the paper book.

Further affidavit dated 02.04.2025 has been filed by the Collector,
Puri and it is stated that as per the Report of the Block
Development Officer, Puri Sadar Block :-

i) A meeting was convened by the Block Development Officer,
Puri with the Trustees of Sri Nilakantheswar Dev, PRI
members, local Gentry and stakeholders regarding “Chandan
Pokhari” of Gipinathpur.

i) The periphery cleaning and site clearance has been started
by the Gopinathpur Gram Panchayat.

iii)The Tahasilder, Puri has initiated the process of enforcement
to stop waste water drainage by Households and Commercial
Establishments around the Chandan Pokhari into the
waterbody.

It is also stated that necessary permission for execution of works
like construction of guard wall, construction of steps, outlet
drainage channel and culvert for discharge to the Musa River has
been sought from the Sub-Collector-cum-Interim Trustee Sri
Nilakantheswar Dev Trust Temple by the Block Development

Officer, Puri Sadar.

“Tre eoe R c¥ested

8 &\r\wmfﬁ'\ )
_ Asst. Collector, 7o)
Judicial Collectorate, Purl
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13.

14.

15.

K-

It is stated that a Field Visit was conducted by the Sub-Collector,
Puri, Block Development Officer, Puri Sadar Block, Tahasildar, Puri
Sadar and Revenue Inspector, Biraharekrushnapur on 27.03.2025
in the presence of the Applicant and local gentry and it was
observed that cleaning of Chandan Pokhari had been taken up by
Gopinathpur Gram Panchayat under Puri Sadar Block by removing
the water weeds, water hyacinth and sludge from the Pokhari in
question.

It is stated that the total area of the pond as per the Revenue
records is Ac. 0.97 dec. i.e. about 42.253 sq.ft. approximately
under “Jalasaya” kisam but there are encroachments along the
embankment, the exact extent of which shall be determined only
after a thorough demarcation of the plot.

The Collector, Puri in its affidavit further stated that the Tahasildar,
Puri has been directed to conduct a thorough demarcation and
determine the extent of encroachment and the type of
encroachment after the end of March 2025. It is stated that persons
around the adjoining area of the pond have constructed structures
and have also rented out those structures to various shops and
commercial establishments who are dumping garbage and waste
into the pond along with domestic waste water. It is stated that the
Sub-Collector has warned the residents and the shop owners not to

throw any garbage or discharge domestic waste water into the

pond.

-

It is also stated that since the property belongs to the Deity and it
is not Government property, therefore it has been decided to move a
request letter to the Commissioner of Endowment, Odisha for

taking necessary action as per Hindu Religious Endowment Act. in

9 Teace Cop anana‘
(9,a LAY

ate, |

Judicial Coilec
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respect of the occupants who have constructed structures and are
occupying or renting out the property for both residential and
commercial purposes by illegally taking possession of the property
of the Deity. It is also stated that it has been decided to move the
Commissioner of Endowment, Odisha with a request to take
necessary steps in terms of Section 25 and 68 of the Orissa Hindu
Religious Endowment Act, 1951 for handing over possession of the
properties of the Deities to the Interim Trustee and the Interim
Trust Board constituted vi:le order dated 21.09.2024 of the office of
the Commissioner of Endowments, Odisha, Bhubaneswar.

16. Having gone through the pleadings of the parties and the
submissions made by the Counsel and on perusal of the documents
on record which have already been extracted hereinabove, we
dispose of this Original Application with a direction to the
Respondent No.4, Collector and District Magistrate, Puri to
complete all the works as contemplated in para 10 hereinabove
with regard to restoration of the waterbody in question to its
original pristine form n:)t only with regard to cleaning the
waterbody but also removing of encroachments and steps taken in
that regard and file affidavit of compliance by 31.07.2025.

17. LAs, if any, stand disposed of accordingly.

18. There shall be no order as to costs.

------------------------------------

Dr. Afroz Ahmad, EM

April 04, 2025,
Oggmal Application No.193/2024/EZ “Tacaoe ¢ orey aﬂ\edg%
ji Rpear N\
Asst. Collector,

10 pydicial Collectorate, Puri




(General & Misc Section)
Email-subcollectorpuri@gmail.com Phone: 06752-222059
Letter No. /o &0 [Gen Dated: Oly, pg Q02 L"
7

To

The Commissioner of Endowments,
Odisha Bhubaneswar.

Sub- Regarding non handing over of charge of Shree Gopinath Dev and others, At/Po-

Gopinathpur Sasan @ Rautaraypur, PS- Puri Sadar, Puri by the Ex- Interim
Trustee, Sri Lalit Kumar Rath.

Ref- This Office Letter No-3507 dtd 27.03.2025 & Letter No-8747 dtd 30.07.2025.

Sir,

In inviting a reference to the subject cited above, I am to intimate that as
per Order No-8259/4 16-G dtd 21.09.2024 of Assistant Commissioner of Endowments,
Bhubaneswar regarding hand over the complete charge of the institution including
both movable and immovable property of Shree Gopinath Dev and others, At/ Po-
Gopinathpur Sasan @ Rautaraypur, PS- Puri Sadar, Puri by the Ex- Interim Trustee
Sri Lalit Kumar Rath, Sri Ratha was intimated twice by this office to hand over the
detail charges as per order to the undersigned. But till date he has not taken any steps
towards handing over of charges, due to which the undersigned who is designated as
Interim Trustee of the Interim Trust Board is unable to manage the day-to-day affairs
of the deity and also unable to defend the interest of the deity in some complicated
land related issues that has come to my notice while dealing with O.A. No- 193 of 2024
before the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata.

Therefore, you are requested to take necessary action and direct the Ex-Interim
Trustee Sri Lalit Kumar Rath to hand over the detail charges to the undersigned
without any further delay.

Yours faithfully

E( e
Sub-Collector, Puri
Memo No- JOEM Dt- OV J0s 2057

Copy submitted to the Collector & D.M., Puri for information. % n

sub-Collector, Puri
i ase oy @tested
X\M

Asst. Collectof,
udicial Collectorate, puri



257

< EFIC

Email: subcollector

. Letter No. 3667 Dated. 02 /04/2025

F To,

The Commissioner of Endowments,
Odisha, Bhubaneswar.

Subject: handing over of possession of the landed properties of the Deities
Gopinath Dev & others at Gopinathpur Sasan, Puri.

Ref: Letter N0.3507 dtd 27.03.25 of this office and order n0.8259(3)/416—G.P(M)
Dated 21.09.24 of the Office of the Commissioner of Endowments, Odisha,
- Bhubaneswar.

Sir,

In inviting a reference to the subject cited above and in enclosing the
proceeding of the meeting held by the members of the interim trust board and
others on dated 27.03.2025 in pursuance of orders of Hon’ble NGT in OA No.
193 of 2024/EZ in the matter of cleaning of Chandanpokhari at Gopinathpur
Sasan, Puri I am t0 request you to take necessary steps in pursuance of Provisions
of Sections 25 and 68 of Odisha Hindu Religious Endowment Act, 1951 for
eventual eviction of unauthorized encroachers who have encroached parts of the
pond.

It is further requested to move a proposal to the competent authorities in the
Government t0 bring an amendment to the OHRE Act, 1951 in line with Section
16-A of Shree Jagannath Temple Act, 1955.

Moreover, the ‘nterim trust board may be authorized to incur expenses from
‘the fund of the deity for de-siltation of the pond as well as for construction of the
lined embankment around the pond in order to comply the order of the Hon’ble

NGT.

sub-Collector, Puri

Memo No.# 68— Ibate: 02/04/2025
copy to BDO, puri Sadar/ 1IC, puri Sadar PS for information and necessary

gction. ~Txose CoOFPF cu\’re,ﬂ/\fe% l i
b ; R 2
2&-"\ m-f“r\r)—{'k sub-Collector, Puri

Asst. ColieCiar;

& TR F o Pl t D =
Judicial Collectorate, r Uit




Memo No. 3683 1 Date: 02/04/2025
Copy to the Collector & DM, Puri for kind infcrmation.

heae,
Sub-Coll DL\‘\%; i
weeo Coﬁ(j Me‘:\ ub-Collector, Furl
€\
o Szc,m'“)‘“\
. Asst. Collector,

Judicial Collectorate, Purl
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matter of Gopinath Deb &Sri Nilakantheswar Deb & Others At/ Po:
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i opinathpur Sasan @ Rautraypur, PS-Puri Sadar Dist: P
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S ASU i
,y" Cleaning of Pond of the institution in complian

/ @\) Ref: Letter No.3681 dated 02.04.2025 of the

Managing Trustee of the institution.

ce of the order of NGT.

sub Collector, puri-cum-Interim

Memo No. /416-G P (M) Dated

etter cited above, the Sub Collector,

With reference to the subject and |
s hereby instru_ct'ed to request

naging Trustee of the institution i
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OFFICE OF THE SUB- -COLLECTOR, PURI

(GEN & MISC. SECTION)
Email: subcollectorpuri@gmail.com Phone: 06752222059

I No. Y33 Dated |6.0(- Q0%

The Collector, Puri

Sub- O.A No. 193 of 2024 filed by Madan Mohan Rout-Vrs- Shree Nilakantha
dev and others before the Court of the Hon'ble National Green Tribunal,
Eastern Zone Bench, Kolkata.

Ref-  Letter No. 2623/Judl. Dt. 29.07 2025 of Addl. District Magistrate, Puri
Sir

In inviting a reference to the letter on the subject cited above. | am to
furnish here with the following compliance report on completion of all works
as contemplated in the para 10 of the order dated 04.04.2025 of the Hon'ble
National Green Tribunal. Eastern Zone Bench, Kolkata passed in O.A No. 193 of
2024.

1. With regards to Weeding of "Chandan Pokhari", the B.D.O. Puri Sadar
has reported vide letter No. 5933 Dt. 19.08.2025 that the said work was
done by Gopinathpur Gram Panchayat out of funds available under
Swachha Bharat Mission at the Gram Panchayat level and the said work
has been completed. Copy of letter is annexed as Annexure-"A".

2. In order to comply the order of the Hon’ble National Green Tribunal,
Eastern Zone Bench, Kolkata, a letter was sent to the Commissioner of
Endowment, Bhubaneswar vide this office letter No. 3681 dated
02.04.2025 to authorize the Interim Trust Board to incur expenses from
the fund of the deity for de-siltation of the pond as well as for
construction of the lined embankment around the pond along with other
requests regarding necessary legal remedies relating to the immovable
properties of the deity.

However, the Asst. Commissioner, Endowment, Bhubaneswar,
Odisha vide letter No. 6190 dated 30.06.2025 has intimated B.D.O, Puri
Sadar for cleaning the pond utilizing Govt. funds. Further, B.D.O, Puri
Sadar has been requested to take up the work for implementation the
order dated 04.04.2025 of the Hon’ble National Green Tribunai, Eastern
Zone Bench, Kolkata. Copies of the letter of the B.D.O, Puri Sadar and
that of Asst. Commissioner, Endowment, Bhubaneswar, Odisha are

T ctt\eselu’

\'\@\"»
Coﬂector()\
hudicial Coﬂh.cturate Puri

annexed as Annexure-“B” & “C”.




ss‘f. |

rainage Channel and Culvert, it js submitted that B.D.O, Puri Sadar has
estimated for taking up the works as cited above and the estimate
amounting to Rs, 79,82,000/—(Rupees Seventy-nine |akh eighty-two

01.09.2025 has reported that out of Ac. 0.970 dec. of plot No. 564, khata
No. 126 (the water body) under Mz- Gopinathour samil Routarapur only
Ac. 0.040 dec. has been encroached by private entities by installing
shops. The copy of the letter is annexed as Annexure-“g”,

Nijigaon, under the existing revenue laws of the State of Odisha, Tahasildar can
not initiate OPLE case under the O.P.L.E Act, 1972 for eviction of the
encroachers., Accordingly, the Commissioner of Endowment, Odisha,
Bhubaneswar was requested vide this office letter No. 3681 Dt. 02.04.2025, No.
8749 Dt. 30.07.2025, No. 10510. Dt. 04.10.2025 and No. 13802 Dt. 26.12.2025
to take necessary steps under the O.H.R.E, Act 1951 for eventual eviction of the
encroachers. Copies of |etter No. 3681 Dt. 02.04.2025, No. 8749 Dpt.
30.07.2025, No. 10510. Dt. 04.10.2025 and No. 13802 Dt. 26.12.2025 are

annexed as Annexure-“F”- Series.
This is for favour of your kind information and necessary action.

Yours faithfully.
f!
T BT-06
“Treere Coby atfo o Sub-Collector, Puri
Soanan Ao,

Mo
R
| 1 LB

262



OFFICE OF THE SUB-COLLECTOR, PURI
(GEN & MISC SECTION)

Email: subcollectorpuri mail.com Phone: 06752—222059
Letter No. Qil} IGen. Dated. ) .0|. Jo)f

To

The Commissioner of Endowments, Odisha, Bhubaneswar.

Sub: Request for placement of funds to take up the construction work in
order to comply the Order Dt. 04.04.2025 of the Hon’ble National
Green Tribunal, Eastern Zone Bench, Kolkata passed -in O.A

No.193/2024/EZ filed by Madanmohan Rout-Vrs-Nilakantheswar Dev
& Others.

Ref: This office Letter No. 3681 Dt. 02.04.2025, Letter No. 8749 Dt.
30.07.2025, Letter No. 10510. Dt. 04.10.2025 and Letter No. 13802
Dt. 26.12.2025

Sir ‘

In inviting a kind reference to the subject cited above, | am to intimate
that the letters cited under reference were sent to your good office for
permission and placement of funds and carrying out desired eviction from
the property of the deity in order to comply the order of the Hon'ble National
Green Tribunal cited under subject above. Permission for taking of the work
granted vide Memo No. 6190, Dt. 30.06.2025 of Asst. Commissioner of
Endowments, Odisha, Bhubaneswar, but the Block DeveIOpment Officer,
Puri Sadar was advised to take up the work with Govt. fund.

It is pertinent to mention here that after a thorough discussion with
Additional District Magistrate, Puri and Block Development Officer, Puri
Sadar and subsﬁequent instruction of Additional District Magistrate, Puri,
BDO, Puri Sadar has submitted an estimate for placement of funds
amounting to Rs. 79,82,000.00/-(Seventy-Nine Lakh Eighty Two Thousand)
only for taking up the construction work around Chandan Pokhari in order
to comply the Order Dt. 04.04.2025 of the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata.

Therefore, enclosing Letter No. 261 Dtd. 21.01.2026 of BDO, Puri
Sadar along with the copy of the estimate, 1 am to request you for
placement of fund and for necessary permission for 'taki‘ng up the
construction work for compliance of the order of the Hon’ble National Green

fribunal, Eastern Zone Bench, Kolkata.

Yours faithfully,
Treeee € opy atested

1933
" % Sub-CoIIec?{%r, Puri
« Qﬂw&q %‘“@ s

Asst, Collector,
Judicial Colfectorate, Puri



2 -
12
Memo No. 72§ Dated )).0|. 206

Copy submitted to the District Magistrate & Collector, Puri for kind
information and necessary action. Further | am to bring to your kind notice
that Asst. Collector Sri Sauramya Ranjan Pradhan has been authorized to
proceed to the office of the Commissioner of Endowment, Odisha,
Bhubaneswar on 27.01.2026 for consultation and filing of case against the
encroachers under the O.H.R.E Act, 1951 for eventual eviction of the
encroachers from the deity land.

horees
Sub-Collector, Puri

Memo No. ?)7 Dated ) .0/ Jp)g

Copy forwarded to the Tahasildar, Puri/ BDO, Puri Sadar for

information and necessary action. @&V:
£ yRSL]

Sub-Collector, Puri
T Copy attecied]

/?&*\NMT\ “?“‘?5‘&

Asst. Collector,
Judicial Collectorate, Puri
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o Water Works Road,Puri
OFFICE OF THE PANCHAYAT SAMITI 752002 l
PURI SADAR,PURI ori-bpuri@nic.in

oribpuri@gmail,com

—h-%h'_“—m_b_
LetterNo. X

T"No. X111 07/2024- ga]gg /GP  Date: )0). 0% LAY
To,

The District Magistrate and Collector, Puri

Sub:- Submission of Action Taken Report on Implementation of Order Dt. 04.04.2025
of the Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata passed in
0.A No. 193 of 2024.

Ref:-  Memo No. 2624/Judl Dt. 29.07.2025 of Additional District Magistrate, Puri
Letter No. 8558/Gen. Dt. 21.07.2025 of Sub-Collector, Puri
Memo No. 6190 Dt. 30.06.2025 of Assistant Commissioner of Endowments, Bhubaneswar.

Sir,
In inviting a reference to the subject cited above, I am to submit herewith Action Taken

Report on Implementation of Order Dt. 04.04.2025 of the Hon'ble National Green Tribunal,
Eastern Zone Bench, Kolkata passed in O.A No. 193 of 2024 as it relates to Puri Sadar Block:

1. De-Weeding of “Chandan Pokhari” was done by Gopinathpur Gram Panchayat out of
funds available under Swachh Bharat Mission at the GP Level. The Pre and Post photo
of the De-Weeding activity is enclosed herewith at Annexure-A.

2. For other Activities like De-Siltation, Construction of Guard Wall, Construction of
Steps, Construction of Outer drainage channel and culvert there is a requirement of
fund approximately Rs 79,82,000-(Seventy Nine Lakhs Eighty Two Thousand Only). A
detailed estimate is enclosed as Annexure-B.

3. Permission was sought from Commissioner of Endowments, Odisha, Bhubaneswar for
cleaning of pond vide Letter No. 3681 Dt. 02.04.2025 of Sub-Collector-Cum-Interim
Managing Trustee of the institution. Permission was granted vide Memo No, 6190 Dt
30.06.2025 of Assistant Commissioner of Endowments, Bhubaneswar.Annexure-C.
However, the Commission requested for utilization of government funds for the said
activities.

4. Assistant Commissioner of Endowments, Bhubaneswar vide Memo No, 6190 Dt
30.06.2025 has authorized Sub-Collector-Cum-Interim Managing Trustee of the
institution to file case U/S 25 of OHRE Act, 1951 before Commissioner of Endowments,
odisha, Bhubaneswar for eviction of encroachers from the embankment of the -

pond.Annexurc-C.

Troea copy attested Pg-1/2.mn
CanUnstnan
aSst. Collector, - ToiTy @ﬁ\ o
Judicial Collectorate, Puri VA
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urther; due 1o shortage of funds with panchayat for De-Siltation, Construction of Guard
Wall, Construction of Steps, Construction of Outer drainage channel and culvert, I am
submitting a Detailed Istimate for the project “Renovation and Redevelopment of Chandan

Pokhari, Gopinathpur GP” amounting to Rs. 79,82,000/- for necessary sanction and

§

placement of linds.
- ‘
SINo Name of Project Estimated Amount
1 Renovation and Redevelopment of Chandan Pokhari, Rs. 79,82,000/-
Gopinathpur GP

This is in favour of your kind information and necessary action at your end.

Enclosure:- Revised Detailed Estimate As Above.

Yours Sincerely,

A

Block Developiwent Office
Riock/Development O)_"jicer

Puri Sadar
Memo No. XII1 07/2021- 661;4’ /GP  Date: ]ﬂ.og—,u 9_5—

ar,Puri for information and necessary actiod.

Copy forwarded to ‘Tahasil

pment Officer
/Development Officer

Bloc

Hinre
SO

Memo No. XIIT1 07/2024- gqgg“ /GP Date: 77'08*‘7.0%5 Sadar

Copy forwarded 1o sub-Collector,Puri for kind information and necessary actipn

ﬁg/
Offj e;\])

nevelopment Offtcer

o DTSRG ECYE Fo ¥
Pur osla
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anS-anan < \ury
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judicial Collectorate, Puri
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'GOVERNMENT OF ODISHA

PANCHAYATI RAJ DEPARTMENT

D.R.D.A. PURI

PANCHAYAT SAMITI, PURISADAR

NAME OF THE WORK :-- pETAILED ESTIMATE FOR THE WORK
: RENOVATION AND REDEVLOPMENT
OF CHANDAN POKHARI AT
GOPINATHPUR GP OF PURI SADAR
BLOCK

Estimated cost - 7982000.00
Financi'al Year - 2023-24
Name of Place- GOPINATHPUR

Name of the GP- GOPINATHPUR

Twa =) Oﬁade@,
R O-anan (YWV\O\

QS L(.)u [

aetieial Collectoratd, pur!
JUTHA )
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o

GOPINATHPUR GP OF PURI SADAR BLOCK
Descripti )
Er’— cription I No ]Lengllfircadlioepihl IQuanlityl Unit | Rate Amount in Rs
1
{e—

garth work excavation in slusly soil with initial 1o i
: al lead OF 5
aresSING AT ekt e Ay OMT & intial (ift of 1.5mt Including rough

m and laying in layers ctc completed i
] Tank Excavation 1 |78
22[76.22| 1. = |10631.36
3.78| 1.22 | 0. = 2
RCC Retaining wall - =
_ 2 |7378| 122|080 = | 16202 | cum
Discharge Channel
. 1 11219] 183|122 | = | 2722 | cum
Discharge Channel Brick wall 2 | 183|091 091] = 3.03 Cum
Discharge Channel Brick wall 2 |1169! 060 0‘60 = 8.42 Cum
= 10994;07 Cum 248.00 | 2726546.60

Extra lift of 1.5m or part there of over the initial lift of 1.5m in all kinds of embankments and road
2 |works and ordinary earth wark in general. '
1st Extra lift of 1.5m (upto 7.5m)

Tank Excavation 1 |76.22|7622| 090 | = | 522854 | cum

= | 522854 | cum 23.11| 120827.58

3 | Filling sand in foundation & Plinth well watered and rammed

RCC Retaini
etaining wall 2 |7378| 122 030] = | 5401 | cum
RCC Retaining wall 5 {7378] 1221030 = 54.01 Cum
Discharge Channel 1 |1219] 183]015] = | 335 | cum
Discharge Channel Brick wall 2 183§ 0.811] 0.15 = 0.50 Cum
Discharge Channel Brick wall 2 |11.69] 0.60 | 0.15 = 2_10 Cum
= [*113.96 | Cum 561.15 | 63950.28

P.C.C(1:3:6) using 40mm size C.B.H.G.metal with cost, Conveyance , royality,taxes of all material

4 and labour,T & P etc.Complete. Per one cum
REL Reminngwal 2 {7378[1.22]045| = | 2700 | cum
RCC Retaining wall 2 |7378| 122045 = | 2700 | cum
Discriarge Channel 1 {1219 183 ] 05| = Cum
= Cum | 6,103.83 | 350073.76

5 |Laterite block edge packing

Tank side laterite packing > |7a78] 183 ] G

Tank side laterite packing 2 |7378! 183 Cufn

Cum 5,759.74 622132.55

Fly-Ash Brick masnory with K.B Bricks of size 23cmx12cmx8cm having crushing
& |strength not less then 75Kg/cm2 with dimensional tolerance +8 percent in C.M.(1:6)
in F&P ( Rate per Cum)

Brick wall 2 [163]025[081] = | 083 | Cum
Brick wall 2 |[1097] 0.25 | 0.91 = Cum
Total| = Cum | 540447 | = 29,728.00

7 |Precast Re -inforced Concrete Pipes suitable for Flush joint,Class NP-4 conforming
to I1S.No. 458/2003 with amendment No.1,

600 mm dia 2 1219 | = | 2438 Rmt

Total| = | 2438 | Rmt | 293462 71,546.00

8 |Loading into Trucks and Unloading from trucks (within 50 m lead) Including

e
Bulky material such as | 3 Truck Joad | [ I ]

Treaco copy alletted

R i

1
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200 | T s
‘ ) . Truck -
8 e T e . el L 1356,42 4,059.E
—""‘———'"h-__“_*_.._.‘
| = Drainage top concrete 1 |1 1; g B;Mﬁ% I
& . 010} = 2.23
Tl WY Cum
= 2.23 Cum 7.630.06 17020.90

Rigid Smooth Centering & shuttering for R.C.C Work

10 lroundation including false work in

RCC Ba
2 4 173.78 0.30 = | 8854 | sgm
RCC B '
.. 4 |71.34| 030 = 8561 | Sgm
= | 17414 | Sqm 214.09 37,283.18
RCC —
Guard wall 4 |73.78| 2.44 = 720.09 | Sgm
RCC
Base 4 |71.34] 2.44 = | 696.28 | sqm

= | 141637 | sam | 93715 | 13,27,355.00

11 {R.C.C.wo _ .
rk of M-20 grade with 20mm and down grade black hard granite (crusherbro

RCC Base —
1 |73.78| 122 | 0. = 27.0
RCC Wal 30 Cum
: 1 |7256| 040 | 244| © 70.82 cum
97.82 | cum | &A1 54396366 | 597449650

Cutting, straightening coiled bent up HYSD bar or Tor steel bending, binding, welding and joining of
necess'ary ?l‘ld tying the grills and placing in position as required for R.C.C. work and hoisting, lowering
12 and laying lnr.l_uding cost, conveyance and taxes of HYSD bar or Tor steel and binding wires of 18 to 20
gauge as required for RCC work for bending, binding tying the grills in all floors and payment will be made
on weight of HYSD bar Tor Steel only. The weight will be calculated as per approved co-efficient Kg/Mt.
length and no separate payment will be made towards binding wire etc. as per the Engineer In Charge.

| i 97.821 @ ”'_ 1.00 I = T 97.82 | Qtl 8,676.55 8,48,758.25 | 6823254.75
‘ | Total | 68,23,254.75
13 Instalation of Solar Light [ ] | 10 | Nos | 4000000 | 400000.00
14 | Provision for Dewatering and Removal of Slush using SHP Motor Pump and
Slush Cleaning Machine B L.S. 300000.00
i5 Provision for wire fencing/ wire mesh including fixing Gl post L.S. 200000.00
16 Provision for Step LS. 100000.00
Grand Total 7823254.75
LABOUR CESS 1% 79820.00
B WORK CONTIGENCY 1% 79820.00
Total 7982894.75
' L’r]_nﬂﬁd to I Rs 7982000.00 894.75
[ |

(Rupees seventy nine lakh eighty two thousand only )

JE
Puri Sadar

Administratively Approved for Rs.7982000.00

Technically sanctioned for Rs.7982000.00 (Rupees (Rupees seventy nine \akh eighty two thousand )
seventy nine lakh eighty two thousand ) only only

AEE Block Devidpmept Officer
Puri Sadar Block Puri Sadar/Block

jdict ;
' \ 2
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) M.\‘!‘I-:RIM.I EAD STATEMEN]
G leapiipnsicicansgice
; L [Name af  [Leadin S ' g Tatal Hagally ' 4y gl
il 1 nit = A al Tutnd cust Covtimpedn [GNT of DAL 13
Al the Quarey [Km Coxt fn N Amsnnt with €N s, ; l‘|ll"|;|]"' ::]:1?:1:‘1 i "'::“'“’"' "
o s :
i
R S Yo N O R N s o O S Y "
| e | Jaipat 0o 08500 | TODIOTE| 000 |~ 9990t | (7050 § 215541
Eocum 29 | oo | iasia0 [T9999r 0.00 17050 | 294270
pocom | laput | 65 | 139662 | 000 | 13662 | 99, 0.00 1| 1o | 2serar
[ e | Jmiput |65 | 141867 | 000 | 10807 |99, 0.00 99901 | 17050 | 250907
cum | Jariput 65 850.20 0.00 850.20 0.00 999.91 | 170,50 2020 61
1 - Bhargabln/ T
i i cn | Boionga | 12 ; 36715 | 7525 | s0240
[ fngupiting) alanga | 12 | 6050 | 000 6050 . 25 ) S0
Joare? i Bhargabi/ 5 85592
f - |sand (Moriar) Balanga | 38 | 7500 000 | 7500 70567 | 7525 | 82300
T lcement i a ) ' i :
| ¢ pRDA Raetes1ad aio9z0) | i | 5 |imeer0 | o000 | macer | 247903 000 | 247 751.46
3 ; ' 100000 : 6669.23
| o lxB Bricks (400Nos'Cum) 0n0S| fharpavi | 18 | 548350 | 000 | saviso pedarelEy 0.0 | 997.61 | 188.12 | 0067.3
Ty Ach Bricks (23x12x8cm) - .
) ey Ono: 5387.54
| i |($00Nos/Cum) | Local | 11 | 455488 | 000 | 455448 0.00 Fﬂ@"’—j—_ﬁ
T [ Steel({YSD bar) y Sy 79 7664.79
|0 |(DRDA Rate-11-5134 di-30/69/2023) ¥ puri 5 |7640000 7| 000 | 7610.00 0.00 24. D (. 07
: ! Jagatapur
227.00 1913.01
11 | Laterite Stone cum | “rogi | sg | 75050 | 000 | 75050 | 6.00 Lg%i—%———w
17 |C.B.Brick Khoa cum | Bhargavi | 18 330.12 000 | 33012 | 0-°g ——9'(;'0——_;_?@5—
13 |Ceramic floor tite(0 3x0 3/0.4x04) | sqm_|  puri 5 | 45008 | 8101 | S3LUY | 000 | 960 | jf————
; ; 830.60
| 14 |Vitrified tiles (600x500mm)Printed | S puri s | 69576 | 12524 | 82100 00 3 960 L. o i o
15 | i i 232.00 41.7¢ 273.76 0.00 960 1 1 2577
15 |Chequered tile sqm_ |- _pur 2. A6 Lo At
‘ sqm . : T 9.60 487.74
| 16 |Ceremic wall le(0.2x0202x0.3) | *? pui | 5 | aos20 | 7204 | 4784 L3 D00 T ssom
17 |Kota tile {Above 0.10sqm) sqm _purl 5 500.20 90.04 | 590 72 0-00 W—,W
18 |Khandolite Tiles(up to 0.06 sqm) sqm pur 5 32437 __LS._E'_‘}#_B&:?-S_?ZS_A 0-00 |9§ I R ST
19 |Sal Wood(Chaukath) cum Local 5 | 5303575 | 000 | 53035, : — | 74567.97 |
E 369.67 | 0.00_| 7436967 0.00 198 30 :
20 |Piasal Wood(Shutter) cum Local 5 74369. | L] | 11461324
) 441494 000 | 1:4414.94 0.00 | 19830 :
21 |Teak Wood(Shutter) cm | Lowsl | 5 | HCL : 537479 000 | 19830 58573.09
2 |Non-Sal Wood Plank Shutter cum yLoca' 5 Mﬁ;__g_gg_: % ; B foed e ST e
e m’rm‘rcm—_—_ TUOUTIUS] Tl favi _Li = —wov [~ 1T L
S E=(rio S b LA — L e e B T T T T ORI 0.00 0.25 210
Weather coat lir pur 3 i ELR b o vz ioﬁr.)u
#Iu.u,,cl_p; e L - 4 i oy A 0.00 0_25 56,69
Cement Paint : Tkg purt s | 4783 | 881 | 364 i)
) G.prasad 7 :
i .00 65,00 THO35H] 0.00 935.51 131.25 1131.76
MORRUM cum | Twsi | 58 | 6500 L e
e srie - wnrmmw  EimN mEL
RRIG stones(Random: Rubble) cum | Jaripu | 65 | 27800 | 000 | 27800 BER9 4‘9;__-_ o5 = < =n
"0 |Redox Pimer__ i [ puw | 5 | 14270 | 2969 | 16839 P ; 5 242.55
31 |Enamel Paint Tie | puni | 5 | 20534 | 369 | 24230 53 0.00 0.25 :
St |EmamelPamt | T
22 |Shel Lime unslaked. kg | Pui | 5 | 2419 | 12 2540 Fae02: 0.00 0.25 25.65
:3 | Distemper g | Pui 5 7000 | 1262 272 P2 0.00 0.25 8297
2 |Plastic Emulsion paint e | pun | 5 | 24934 | ddss | 29422 - 0.00 025 294.47
is i 1qtl url 5 2017.18 564,80 | 2581.99 5 0.00 0.25 2582.24
32 [White Comen e g |t 0.00 0.25 39333
=6 1GCI Sheet (0.4mm thick) | _sqm puri 5 333.12 59.9¢ 3930 ) . - -
37 [AC sheet sqm puri 5° | 209.10 37.64 24674l ‘;’ ; 0.00 0.25 i 24699
| =3 |Granite (up 10 0.4 ssm) g puri 5 | 132807 | 239.05 | 1567.12 0.00 9.60 1576.12
| =0 [ Marble (Up to 0.4 sqm) sqm pui_ | 5 67795 | 12203 | 799.98 0.00 9.60 809.58
} LABOUR & MISC. MATERIAL CHARGES (Excl. GST)
‘ | Painter (Special) 612.00 |Per Each 14| Tar paper ] Sqm 2476
| 3 1M Mulia™Woman Mulia (Unskilled) | 462.00 |per Each 15|Coal tar 1kg 36.6
| 3| 2nd Class Mason(Skilled) 562,00 [por Each | 16|Wood primer 15050 | perlr
| 41Skilled Dresser (Skilled) 562.00 |Per Each 17|Plaster of Paris 17.23 Per Kg
. 5|Semi skilled (S Skilled) 512.00 |Per Each 18|Hire Charges Concrete Mixer 177.00 | Per Hour
6|Stone Packer(SSkilled) 512.00 |Per Each 19|Hire Charges Needle/Plate Vibrator 92.17 Per Hour
7|Blacksmith (Spl) (H skilled) 612.00 [Per Each 20| Over head charpes & Centractor profit @7.5% each 15.0 Percent
8| 1st Ciass Mason(H skilled) 612,00 |Per Each 21| T&P,Sundries, Supervision Charges 2.0 Percent
9{Mate / Supervisor (S skilled) 512.00 |per Each 22 [Smooth wheeled roller(8-10t) 294.78 per hr
10} Generator 33 KVA 240.00 |per Hr. 23{80-120mm dia Sal bullah 5187 | per M
11180 mm Dia Non-Sal Bullah 3081 |perM 24{120mm dia Non-Sal buliah i 4181 per M |
12 |Barbed weir B 76.63 per kg 25| Vamish oy 169.85 1t
13]12.5mm thick gupsum board(6'x4") 400.00 |One piece 26 Sym]]cﬁc Wall Putty 31.67 Ikg

Centified that the lead provided above are correct and minimum to the best of my knawledge and beliel and quarry details vide Memo no-7470/Touzi dated-23/05/2023 of
ADM (Khordha) & memo no-521/TL, di-01/} 1,2022-¢f ADM Puri & proceeding di-28/09/2022 of Cpllector Puri.
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LEAD STATEMENT (In e
| T Laterite Cement / St |
- y i Ste ‘ile: sand for
stone/Soling Steel/Tiles/
cs kb Fly-ash stone. Painting filling .. \l"“‘"“m \,.l
Spanite, Stone Saml for . Bricks i Rricks - items cte i B"“"L’Iinh. Guprg
R Mortarz- | Bricks = : L Jagatapur b river hpy (1 4
Proaductz- 4 Bhargavi Rhargzare Tang! Tahasin g o ,n“ e
“angi T il Balanpa " (Tang a
Daripuy (Tangi I'ahacil) H “II!
= . 1 =~ -"7‘_—_‘.8—_. 9 B A [(' " .
[ M R I
ol N 58 5 N
i T _

AD (In Kni) WITH QUARRY.NAME

-

JUNIOR ENGINEER
PURI SADAR BLOCK

Laterite Cement / Sand for
L i Steel/Tiles/ £ M "
i Name of Granite, Stonc Sand for CB KB F|‘y.ash stone/Soling ;:in(ing filling - |Gnnrum -
No | Gram Panchayay Product:- Mortar:- | Bricks:- | Dricks:- | Bricks:- stone. items otc .. | Bhargabhi | Trbrasad
Location Jariput (Tangi Tahasil) Dalanga Bhargavi Bhargavi («rhgﬂ;r;,“:ﬂ) e : river bed T(:::g:)
angi Taha si
— I
| PRCHPUR 54 15 25 25 18 55 19 ~ 55 &
—— .
%;__ﬁ_BN_T"g“_ 54 3] 21 21 14 51 15 25 51 5 g
-3 Chandanpur | 56 29 17 17 10 49 11 21 49 ph
4 BBDPur 57 30 18 18 1 50 12 22 50 ég
5 — =
- DBHKPur | 65 38 18 18 ] 58 10 15 58 Yo
6 Gopinathpur/ go
Kashiharipur 65 38 18 18 1 58 5 12 38 5 E
BT e R . 9=
— _Sﬂg%{cﬁkﬂ)“ 67 40 20 20 13 60 5 10 60 a8
o onlom 70 43 PE) 3 16 63 5 13 63 £§
o | 70 43 PE) 23 16 63 5 15 63 g5
T Uk | ;g 48 28 28 21 68 10 20 68 za
——{ . Basudeipur | 53 33 33 26 GF
12 Kerandipun - 4 19 23 13 o
-T-_‘_P_r__p 80 53 33 33 26 73 15 25 73 zn
_4__4 ___PPF-’ur hut 4 5o a S 3
_i?._h_?(r T —— 57 21 31 57
- BDPur o an An Ty -
| 72 20 30 72 =
17 Chalisibatia 60 8
= 14
| 18 | Malatipatapur N b 2‘
19 Talajanga 2l 13 23 51 2
20 Boshgi ——1 53 | 9 19 53 kg
21 cop —22 1. s [ o s <
75 : T <
» BPPUR/ T B — L 53
- Ganganarayanpur 49 49 g g
o
23 Balipada 84
m
24 Baliput/Raigorada § ;6
25 Jamarsuan % §
26 | Puri Municipality Eg
27 Samagara 3 3
28 Gadamrugasira 5"
=
=3
=
29 Goudakera/mahpur 3
- d B
Ui, e EPM Depth) | _ . s = =
1 |perkg MS door double leaved .50{MS window single leaved 72.00]MS rofic Reimark
—— _ - 1{
1 |perkg MS deor single leaved 76.00|MS ver Grill with angle & fiat inner ——-—55 R olling shutter ! 4 £
3 |perkg MS Window double leave|: 67.30|Ms window grill with MS fial Wﬁ%ﬁ%luigtfﬁ?ﬂﬂ_ﬁ_ S4.31) 5 E <
= N erli = £
4 [Permt NP2 hume pipe 900mm 2065.00|NP3 hume pipe 500mm | 3705.00|nrs Hih :  S1.74/5237 % 5 @ 2
5 |Permt NP2 hume pipe 700mm 1346.00|NP3 hume pipe 700mm i 2424.00 NP4 hum: ; = 300mm | 4695.00] 5 g2 %
6 |Permt NP2 hume pipe 600mm | 1034.00{NP3 hume pipe 600mm ,954_05‘?,:’,,““;9;‘%%"“_&;@ SEEs
7_|permt NP2 hume pipe 450 mm 651.00{NP3 hume pipe 450mm 129“? NP4 hume o 4mmm 240000/ 55 &
& |permt NP2 hume pipe 300 mm 427.00|NP3 hume pipe 300mm 668.00|NP4 hume pipe 300:"1 | 1441.00 ;3 ;‘
g ————— 2 Jomm_ | 709. =
Layisg & fixing of Pipes! RCC pipe/Spun 900mm |40, 58/Rmt %0 =
g | Spun pipes with Collar joints |[RCC pipe/Spun 600mm |27.02/Rmt
with CM(1:3). (Asper Posi . D
GST SOR P4l ifem -20 RCC pfpc.’Spun 450 mm |22.02/Rmt A+
RCC pipe/Spun 300 mm [17.12/Rmt e
v —_— 1

AEE
FURI SADAR BLOCK

Traee copy @hesled
Nrehorasy ooy
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>/ J y. |unit Rate Amount Hate 272
y 1 work in slush il G in Rs in Rs
ﬁig;';,s) within 50m. ls:il:i:(snllnl;j:;:p‘lt Oso-énf Septh raguing the AdF puns — e
. . A .5m initial lift as per the direction and
y 5p‘,(;mc:atlcm of the Deparment,
per 100 cum —
man Mulia
o - 21.00 |Nos 462.00 9702.00|
/" [woman Mulia 23.00 |Nos 462.00 10626.00
20328.00f @ |
20328.00
l& P Sundries 0.02 i 406.56
Total 20734.56
| |Add 20 % for foundation 20 1 | _ § 4065.60|
i Total . ] 24800.16
Rate per one cum = 248.00
' e | Rs 248.00| 248.00
2 |Extra lift of 1.5m or part there of over the initial lift of 1. 5m- m all kinds of ‘
embankments and road works and ordmary earth work in general
1st Extra lift of 1 5m-(upto' 7 Sm) e
Per 100 cum
Man mulia ] 462.00 1894.20)
" |T & P Sundries | 37.88
Add 10 % for foundation N 378.84| |
: 2310.92 ——
| 2310.92
e “Rate per one cum __J___—L__-— 23711 .
) ) Rs 23.41|. 2341
6 | Filling sand in foundatron & leth well
watered and ramrned ‘
i. Cost of Sand 1.00 |Cum 427.65 427.65 .
Total 427.65
" [fi.Labour for 100 Cum
L aBOGF ' 12.36 | Nos 462.00 5710.32 ]
Add 2 o, sundries& T & P 0.02 114.21
[Total for 100 Cum 5824.53
Rate for one Cum g 58.25
- total 58.25
Royality 1.00 |Cum 75.25 75.25
7 total 75.25 _
L Rs 561.15
[‘ Rs 561.15 561.15
| 8 |P.c.c(1 :3:6) using 40mm size. C.B.H.G.metal
I)Matenals
40mm size Metal 0.96 (Cum 985.00 945.60 )
Sand (Screened and washed) 0.48 |Cum| 75.00 36.00
Cement 2.29 |Qntl 726.67 1,664.07 _j
‘Total 2,645.67
ii)Labour ]
[ wason 2nd class 0.18 |Nos. 562.00 101.16
Man Mulia & Woman Mulia 3.90 |Nos. 462.00 1,801.80
Total 1,902.96
Carriage “Trezee copy oj‘}ef?a.::\
40mm size Metal 0.96 Cxiin 999.91 B 959.91 ?Qf\m (\
Sand (Screened and washed) B * 0.48 Cum 705.67 338.72 ASSL Co"ejgr Ullfj!-\
ial Collectorate, Puri

(E Scanhed with OKEN Scann:



12UUBIS NIMO YIm pauueds

T | —+—737050 163.68
Royality of Material J&ﬂ%j
Wonw 2icp T2 ashed) _ﬂ%ﬁ;ﬂ \
ikate per one cum M‘IMMﬂﬂ 210383
23cmx12cmx8cm having crushing
11|Fly-Ash Brick masnory with Flyash Bricks ol ce +8 percent in C.M.(1:6) in
strength not less then 75Kg/cm2 W'th dimensional tolera .
F&P ( Rate per Cum) j | ]
i)Materials e THios 4.55 1,821.95
Fly-Ash Brick : —_"—_7_5766_ 21.00
Sand (Screened and washed) 0.28 |Cum 488.32
Cement 0.67 |qntl i
Total 2,331.27
if)Labour
1st class Mason 0.35 {Nos. 612.00 214.20
2nd class Mason 1.05 |Nos. 562.00 590.10
Man & Woman Mulia 2.96 |Nos. 462.00 1,367.52
Total 2,171.82
Carriage
Fly-Ash Brick 400.00 |Nes 0.83 333.07
Sand (Screened and washed) 0.28 [Cum 705.67 197.59
Cement 0.67 |[qgqntl 24.79 16.66
Totai 547.31
Royality
Sand (Screened and washed) 0.28 |Cum 75.25 21.07
Total 21.07
Rate per one cum Rs 5,071.47
Rs 5 071 47 5,071.47
1y ast Masdne cluding all cost comple
i)Materials RS 2,331.27
if)Labour RS 2,171.82
Carriage : RS 547.31
Royality RS 21.07
] RS 5,071.47
Add for Super Structure vide Arp-74 RS 33.00
RS 5,104.47
" |Rate per one cum . RS 5,104.47| 5,104.47
1st Floor
i)Materials RS 2,331.27
ii)Labour RS 2,497.59
Carriage RS 547.31
- |Royality RS 21.07
Add for Super Structure vide Arp-74 RS 33.00
5,430.25
Rs 5,430.25 5,430.25

13|Laterite stone masonry in cm (1:6) in F&P. (AR-2006,P-80) Rate per one cum.

i)Materials
Laterite stone rough dressed ! 1.00 |cum 750.50 750.50
Sand (Screened and washed)_r_ eac t2pY aflab 24 |cum 75.00 18.00
Cement 0.57 qntl 726.67 415.66
/‘(Q‘\U “""‘ T 5,"\ Total 1,184.16
RSST. LOlet ._;r
AMlial ~rlls +eyrata el

Judicial
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N - . RS R —————
- - mulia 9% 562.00 1,191.44
A= lass Mason 140 INes. 512.00 721.92
0.18 |Nos s —
4155 Mason : 612.00 107.10
" Gg. woman Mulia 1.05  |Mos. 562.00 590.10|
ar - 1.21 |Nos. 462.00 559.02 o
Carriage Total 3,169.58 i
- Lgtcri"c stone rough dressed 1.00
~Tgand (Screened and washed) : fetaiss i 2501
et 0.24 |cum 705.67 | 169.36
/A 0.57 |antl 24.79 14.18
. . Total 1,119.05
Rroyality _
=) Laterite stone r h |
(4]
a reene —"9& 25 |
- and washed) 0.24 |cum 75.25 13-06
| ]
- Total e
] =
o
Rate per gne cum Rs 5,717.84
| L
— el e STt

14|Laterite stone masonry in cm (1:6) in superstructure._

i)Materials

ii)Labour

Carriage

Royality
Add for Super Structure vide Arp-82

Rate per one cum

acking |

Laterite block edge p

Stone Packer

Semi skilled mulia

Laterite stone rough dressed 0
i)Materials

"add for Super Structure vide Arp-82

s
- Rate per one cum
. —

GG work of M20 gra

diuding hosting and

pData for 15 cum.
ijMaterials
Eﬁm Stonemaggregate
410mm Stone "aggregate
Sand

Cement

ii)Labour

2nd ciass Mason 7 .

e —=
20.00 |Nos. | 462.00 9,240.00

Man & Woman Mulia
Carriage Trsoe CO : B!— -
cum 999.91 8,099.27 —

20mm Stone aggregate ™ 8.10
Ao 5.40 |cum 999.91 | 5,399.51 |

40mm Stone aggregate

z L_\_S'sand ASSL Colle b F_G_:I_!S cum 705.67
‘ Judicial pollectorate, Pur |




7 N |
00
.00 1 ,440.
— [Gonsrots mixsr 0400 25 mm o0
AF Generator 33KVA —Em

‘Royality

“0mm Stone aggregate

- 07.94 |
10mm Stone aggregate m 75.25 5 =
Sand - Total 2,809. —

Rate per one cum

6,174.11 6,174.11

i)Materials
ii)Labour

Extra 15 %

Carriage

iii)Machinaries

Royality

Rate as Above T

Rate per one cum l

il I
Rs 6,279.34 6,2792.34
Work including false work

; 47|Rigid Smooth Centering & shuttering for R.C.C

A. For R.C.C.floor & Roof Slab (Data for 9.0.Sqm;

, Non-Sal wood scantling | 0.11[Cum| 58,374.79 6,537.98
38mm dia. Non-sal Plank | o3a[cum| 58,374.79 19,847.43
120mm dia Sal Bullah 56.00|Mtr 51.87 2,904.72
Carriage of Wood 1.14| Cum 198.30 226.45
\ Total 29,516.58
Considering 10 times use of material For once \ 2,951.66!
Carpenter 2nd Class 2.75 NOS\ 562.00 \ 1,545.50
Semi-skilled Mulia 275 Nos|  512.00|  1,408.00
| \ |
| Total |  5,905.16 l
Hence Rate per Sqm | Rs | 656.13 | l
\ | Rs| 656.13  656.13 |
A) Terrace Floor \ 1 l ‘ \ J
] EEEED |
| | | | 1,545.50 | ‘
[ | | | 1,408.00 | 1
Extra Labour \ \ \ \ 231.83 \
Extra Labour ] \ { l 211.20 \
\ | | 6,348.18 |
: 1 [ os3s)
o | | Rs| 705.35|  705.35
g;: B) For R.C.C. Lintel (Data for 7.8 Sqm.) \
3 38mm dia. Non-sal Plank [ oa1[cum| 58,375| 24,108.79|
o 120mm dia non-sal Bullah | " 21.00|mtr a1.81| 878.01|
= Carriage of Wood | 0.9 cu 198.30 | 136.63|
g rert cop Y a:ﬁvdeal \ Total | 25,123.42|
I?!S‘ E Considering 10 times use of materi a \FOI‘ oncel \ \ 2,51 2-3'41
= | lcarpenter 2nd Ciass T é 5 ' s.,.._‘ﬁ\\ 1.25| Nos | 562.00 | 702.50|
g; » 'H,-.ib .‘ et ook -L“ Pu
= 3iCia ’




| | Ml 3 E"
WL .o i — 276
- 3.854.84
1 IS Y]
- Rs 194.21 494.21
S
S 2,512.34
ST — RS i R St
702.50
640.00
) S
Extra Labour 140.50
/ ) 128.00
/ 4,123.34
=] _ 4,123.34
M [
528.63
| ________,_____._.-_____,_,__._-—ﬁ
528.63 528.63
C. For R.C.C, Beams & colu 4J Rs
Z8mm dia. Non-sal mn_ (Data for 4.2 Sqm.) _ ___‘______________,_._,_______.__
- = sal Pk 0.22]Cum 58,375] 12,725:70
2Cum | . ~ o)
- m dia. sal Bullah ;{‘a‘"’w‘ Mtr 51.87 788.42
80mm dia. Sal Bullah f . —————"—-——-——_-——-——""'*‘-———-—'—""_"‘ —
Pop— or bracing 8.00|Mtr 51.87 41 4.2_6_
| |carriage of Wood '- .46 com 198.30 | 90.42
-__...——-—-—'——“——'——-"_,__-—-—-“——'_'__—.—
Total 14,01 o581 .
Considering 10 times use of material For once 1,401.95]
Carpenter 2nd Class — " 2.75| Nos 562.00 1,545.50
—— ) ki | (P
Semi-skilled Mulia 2.75| Nos 512.00 1,408.00
___________.__.-—-—________d______ _ _.____.__m.____‘______.—-—,,____.__._-—____
Rs 4,355.45
I _ﬁ__‘_______‘_f__d____“_-___‘_______________,_____d____,___.
Hence Rate per Sqm i Rs ____1’_93.7_-9—‘-‘—— T
_____4_____,__.——-————-———“‘ - ' 1,037.01
] L ] Yty ]
Rs 1,037.01 1,037.01
| _________t‘_________._._.-_,________-—.._____d__.._-ﬁ—
s
a) Terrace Floor i _
’ "‘/——‘—‘I/”""" 1,401.95
| ) I I ] I
1,545.50
__—______——~—._____________———————____._—_;___F______.——__ ; R
1,408.00
__M___._____ﬂ__.__—____ﬂ__—ﬂd___ﬁ____d__—___a—____ﬁ————#____——
Extra Labour . 309.10
B ’ _ 281.60
___._/___’_,____,//".___.._._W__,__——-—ﬂ — _______._—-—_._______.___-—--_,________—
/ 4,946.15
i 7 H_______u_.__—__,,_._————-_____.__-————___.__-—-———
Hence Rate pev Sqm 1,177.66
_________.___f———-,__.___-——-—___,._.—-—__.__-r_____ o —— | ] ]
1,177.66
o [ _ Rs 1,177.66 1,177.66
D. For R.C.C. S!alrs (Data for 5.0 Sgm.) - i )
Non-sal wood 38mm dia. Plank 0.23] Currﬂ 58,374.79 13,309.45
Non-Sal wood scantling 0.04|Cum 58,374.79 2,275,52
120mm dia non-sal Bullah 6.50|Mtr 41.81 271.77
P —-—'_"__._———-——"“""_"—‘P__F_‘ = e e o T """ |
Carriage of Wood 0.35| Cum 198.30 69.40
— y - N I
Rabie el Total 15,927.24
o S ________,_-—_________..__.—-—__A________.-—a
Considering 10 times use of material For once 1,592.72
_ = erna’ L - 1 —— L
Carpenter 2nd Class 2.75| Nos 562.00 1,545.50
Semi-skilled Mulia 2.75| Nos 5412.00 1,403.00
_,_F____________,___———____________,_,_’_P__d____‘_________ [————
o i a546.22|
) Hence Rate per Sqm Rs 909.24 | |
L ’ 909.24
909.24 909.24
L I bdbinibe
a) Terrace Floor
S ; _ ____________________________,r'———
Judicial Co [ 1,59272]
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cExtra Labour =
] 281.60
o 5 : 5,146.37 |
) _:““—- 1,029.27
] 1,029.27
A - Rs 1,029.27| 1,029.27" \
|__|E-For Column base & Foundation,Mass conrete, Plinth Band etc (Data for 10.0 \
|25 mm dia. Non-sal Plank 0.27|Cum 58,375 15,586.07 \
. |80mm dia Non-sal Bullan 12.60|Mtr 30.81 388.21
|___|Carriage of Woog 0.33| Cum| 198.30 65.12
»__m _ Total 16,039.40 ]
Mmé:mles use of material For once 1,603.94
] aas 0.50| Nos 562.00 281.00
—|Semi-skilled Mulia 0.50| Nos 512.00 256.00
—1— Rs 2,140.94
— Hence Rate per Sqm Rs 214.09
I e 214.09
L__m o P T T Rs 214.09]  214.09
= ik X uding attached
—_— 38mm thick non sal planks 0.95|cum | 58,374.79 55,689.55
— Non sal wood scantling 0.27|cum 58,374.79 15,702.82
e 120mm dia non sal bullah| 100.80{m 41.81 4,214.45
- Carriage of wood 2.46|cum 198.30 488.01
76,094.82
Considering 10 times use of material ' 7,6090.48
___|Carpenter 2nd Class 13.50|Nos 562.00 7,587.00 T
Semi-skilled Mulia 13.50|Nos 512.00 6,912.00
Add for Sundries T & P ete. 289.45
22,397.94
Rate per one sgm 937.15
o 937.15
Rs 937.15 937.15
a) Terrace Floor
e ) T 7,609.48
7,587.00
6,912.00
289.45
" |Extra Labour 1,517.48
1,382.40
o —— 25,297.74 |
1T 25,297.74
Rate as Above - i
Rs 1,058.48| 1,058.48
G) RCC slab of Culverts & Bridges N T 656.13
 |Rate as per roof slab (a) — = 131.23
Add 20% for strong post and bracings 787.35 787.35
( Rate per Sqm “"'W“_]

- A . o {4 r
18 Supplymg,ﬂttmg and placlng uncoated HYSD bar requrce‘m_ent_ cramp!e‘t_e as pe

drawmg and technical SPECIflcatlﬂl‘l.

Matena!s

MT 76647.87 80480.26
66.00 528.00

Fkg

Binding wire

R T e

JUd'anl CO”QC'(OI’Btep Pur PR mommmd aiible AWER Cmmm




T o b2 -

| _ St .U | NOY

m . - -
,s/”"‘ - ! 612.00 1B36.UU
/ O .1} 5 N i
"';II’/”‘—"_—_—‘*"““*w-- 8.00 _No:i ‘ 4G2.00 o 3595.6‘6
Q‘, ﬂf ‘n+b+c) SEESRE SRR SUUU——— BN
" e S 8676559
';//—_ For 1 Qt'l ORI, TTOTp— N...,.M_n..;; ...... —_ém
‘ s oo ], A ] PO s S R WH.W
/’—E'-P'-‘—c_i t Pl T o Rn "-a'GTG‘ss s
3 cment Plas i ; b
e j2mm aster ( 1:6) for Brick work Incl.all charges ( Por Sam)
~Tmaterials 3
LA v
[l 0.02 |Cum 7500 | 13—
: en
il cem : 0.04 |qgnti ﬂ 2601
Cemen 4
o Fotar | HTAS——
Labour
L“ clags Mason 0.14 |{MNos. ﬂ_ﬁfmﬂz—ﬁgﬁ
abour oiz [Nos| _ 46200| 5545
Carriage B ]
| ]
sand 002 |cum| 70567 1059
Cement 0.04 |gntl ____d__?i'_-’_c‘.'__d.-——-——ﬁ—-—"—""’""
-1 | Total | _________"_".:_‘31._———-——-—-~
Royality ' [—
N I S
Sand 0.02 |[Cum | 75'23___,_,.__.—-—1'1?-—-—-——'—"—'—'
—t . 173.86
Rate for one Sgm _________,_‘E_S____ﬂ__._———-———-
_P_#______»________L_________.___——
a) Terrace Floor P ]
[ 2714 | 0|
134.12
Extra Labour [ 8,71
11.47
179.44
Royality ' | 1.13
Rate for one Sqm 180.57
N Rs 180.57|  180.57
20[16mm € V'E_i@l_':t'Plﬁ_a's"t'e'r'i,"(ﬂ";"(?‘"__)".,_‘_:_:‘fti:_la‘_tié:'k v'\':c':rjgc'“_;.lr‘:_jéi-.éjilég;héfgf;-‘fsf (Pequm % A
Materials
Sand 0.02 |Cum 75.00 1.35
Cement 0.04 |gnti 726.67 31.25
Total 32.60
Labour
2nd class Mason 70.16 Nos. 562.00 89.92
Man Mulia 0‘.2{ Nos. 462.00 110.88
Total 200.80
Carriage 1
Sand ) 0.02 |Cum 705.67 12.70
Cement 0.04 |qgnti 24.79 1.07
; Total 13.77
Royality
Sand
0.02 |[Cum 75.25 1.35
Total 1.35
R
ate for one Sqm| 000 ¢ 2tte I:ﬁz | Rs 248.52
- i T
{ a) Terrace Floor h\m N Rs 248.52 248_'_52_1

Asst "‘.iwiiec“’:w
Judicial ( P

“ollectorats, Pusi (B Scanned with OKEN Scanne



S R 200.80
Extra Labour e N 10.04
ECnrringe i il 13.77
N 257.20
. - e & 257.20
Ii‘}faya"ty i A sl F e e s 1.35
R: G [ [ PO
Rate as Above 258.56
Rs 258.56
Di "
'Smentaling and removing 2.5cm thick Grading concrete from roof slah, cleaning the
surf : .
ace lowering and removing the debris within 50 mtrs lead as per direction of E.I.C
(Data for 9.3 Sqm)
Man i
S Tutlla 0.75 |Nos. 462.00 346.50
| |*Yoman Mulia (1.25+0.25) 1.50 |Nos. 462.00 693.00
~ 5P 2% 20.79
] Rs 1,060.29
atla Rate for one Sgqm Rs 114.01 114.01
cm thi .
N ck grading concrete(1 12:4) on roof slab with 12mm and down graded size
-G. Chnps On old work ( Per One 5qm) o g
Matenal
12
= 7mm Stone aggregate 0.02 |Cum| 1,396.62 25.14
5- mm Stane aggregate 0.02 |Cum 850.20 15.30
ca“" 0.02 |Cum 75.00 1.35
sment 0.13 |gntl 726.67 93.52
Total 135.32
Labour
Mason special class 017 |Nos. 612.00 100.98
Man & Woman Mulia 1.01 |Nos. 462.00 465.70
. Total 566.68
Carriage
12mm Stone aggregate 0.02 |Cum 999.91 18.00
4.7mm Stone aggregate 0.02 |(Cum 999.91 18.00
Sand 0.02 |Cum 705.67 12.70
Cement 0.13 |gnti 24.79 3.19
Total §_189
Royality
412mm Stone aggregate 0.02 |Cum 170.50 3.07
~ |4.7mm Stone aggregate 0.02 |Cum 1:’,:5?5 ::2;
0.02 |[Cum 2. i
- Sand -
Total| 7.49|
Rate for one Sgm Rs \ 761 '37\
- Rs| 761.37| 76137
Add for 1st. Floor ~
4135. 32
o , 566.68
m———— 85.00
Extra Labour 51.89
= . 838.88
7.49
Royality T : 846.37 846.37
Co
(?m\%mf\ Ruﬂl?\
Asst. Collector,

Judicial Collectorate, Puri

7 cranned with OKEN Scat



S — D

{d ug--n—
N : '.‘,,ls
cBHG- Chips
: 512€ .90
QW/ = Cum 1396.62 1256.958
wd{f A5|Cum 75.00 33.75
fmf: 3.23|Qntl 726.67 2347.14
',bauss Mason Total 3637.85
W— 0.68[Nos. 562.00 382.16
V——— 4.60|Nos. 462.00 2,125.20
; Total 2,507.36
carriage
e CBHG. Chi e
42mm Siz PSS 0.90|cum 999.91 899.92
0.45|Cum 705.67 317.55
3.23|Qntl 24.79 80.06 | . |
Total 1,207.83 | ...
Royality i
e pu—— . . . _______.—-_,_.—--—7—"—-—'_-_-'—_—-‘
12mm size CBHG. Chips 0.90|cum ~ 470.50 153.45
sand for mortar 0.45|Cum 75.25 33.86
1 - —._‘__________-——-’______——-——'——""‘
Total 187.31
_ | A e
Total (For 1.0 Cum) 7630.06 7630.06
N » R ]
j F’rlmmg:one coa with’a
Hetc i S 4
Pamler Spl 306.00
o =TT ______-——-‘-'-“-—-__F‘w-—"__E_—-—-——’
Man Mulia 231.00 \
_.______—_———-—'—'_"
537.00
i ___,ﬁ__________—-a_,_ﬂ__—_
Add 2% T&P - 1074
L ]
Total 547.74
Per Sgm 58.90
i == S — e
Wall Primer for p!a% 0.084 : 15.76
e e ey W Wl SR ey
74.66 74.66

TRate Per Sam
L___'__,__.———-_—‘

PR — e e

AEE
Purisadar Block

7

fusck Devélopient Officer

e T o B
Purt oadal

(TW CoPY at\ QQ“Q-O\

‘;?'I_HHET'&'. Coltect

Sk

Junior Engineer
Purisadar Block

‘Ji&f\t\«\xm*\ /? WAL

Asst. Collector,

nrate

¥ P IV“
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A s EOFTHEC

ah = ' OMM N

: th;(;};iwjﬁ; :; l ISSIONER OF ENDOWMENTS, ODISHA, BHUBANESWAR.

& i datr 7 | : ¥

Ve -,y Inthe :

2 ma 3 ;
: @ } Gopinath tter of Gopinath Deb &Sri Nllakantheswar Deb & Others At/ Po:
X, s . Y pur Sasan @ Rautraypur, PS- PuriSadar Dist: Puri _

YR S sulr . )

v - oLt Cleaning of Pond of the institution in compliance of the order of NGT.

cum-Interim

Managing Trustee of the institution.

W& Rer:
/ @\) ef Letter No.3681 dated 02.04.2025 of the sub Collector, Puri-

Memo No. / 416-G P (M) Dated

he subject and letter cited above, the sub Collector,
ed to request

With reference to t
the institution is hereby instruct

Puri-cum-Interim Managing Trustee of
lising Govt. funds.

the B.D.O, Puri Sadar for cleaning of the pond uti
o O.H.R.E. Act, 1951 before the

r, he may file a case U/s 25 of th

Furthe
Odisha, Bhubaneswar for eviction

of the encroachers

Commissioner of Endowments,

from the embankment of the Pond.
Asst. Commissioner of Endowments,
Bhubaneswar.
To

llector, Puri-cum-Interim Managing Trustee

The Sub Co
llector, Puri

of the institution 0/o the Sub-Co

Memo No.( ] q@

ﬂopy to the Block Development Ofﬁcer,'Puri Sadar an
information and necessary action.
A \%/

Asst. Commissionef 0 xjowments,

/Dated | go.,(jé W?E

d member of the

Interim Trust Board for

, Bhubaneswar.
o
%8/ . . Tw copY aﬂu.&qgf
Ll Developinent Officer
Puri Sadar .
Asst. Collector,
Judicial Collectorate, Puri

FE: crannad with OKFN Scan
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Asst. Coftector,
Judicial Collectorate, Puri
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Asst, Co"sa-(:'tm'.(R Qs\f)\

Judicial Collectorata. Puri
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Letter No. b 0Y dt. [« 9 vs_,/g'“"

The Sub-Collector, Puri.

Sub:- OA No. 193/24 filed by Madan Mohan Rout -Vrs- Sri Nilakantha Dev
& Others in the Court of National Green Tribunal

In inviting a reference to the subject cited above, I am 1o

submit that after demarcation it is ascertained that Chandan Pokhari

situated in Mz- Gopinathpur alias Routrapur in Khata No. 126, Ploi

No. 564, area Ac. 0.9700, Kisam Jalasaya- I has been encroached by

shops & Latrine soakpits. The Demarcation report alongwith sketeh

map is sent herewith for kind information and taking necessary action.

. i Mo
Sir,

\L D/"'::g}\/l'/l

LAY

Racaived s
AN QE

Yours faithfully,

- O = .
Tahasildar, Puri

“Teece cope &«‘He&:]eo‘

(?w\wm ANLW,
Asst, Collector,
Judicial Collectorate, Puri
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English Tromslodien of faze-S0
OFFICE OF THE REVENUE INSPECTOR, BIRAHAREKRUSHNAPUR

Letter No. 265 /dated- 13.08.2025

To,
The Tahasildar, Puri

Sub-: Demarcation report of “Chandan Pokhari” situated in mouza-
Gopinathpur alias Routarapur .

Sir,

As per your direction, I am to enclose herewith an inquiry report along
with a sketch map regarding encroachment made there to in connection with
‘Chandan Pokhari’ located over Plot No. 564 Khata No. 126, Kisam — Jalasaya
of village- Gopinathpur alias Routarapur.

This is for your information and necessary action.

N.B.- Report along with name of encroachers and details of encroachment are
annexed herewith.

Yours faithfully,
Sd/- Sd/-
Amin, Puri Tahasil Revenue Inspector,
Biraharekrushnapur

X a n hanamy f?zmm

Aty Colludarsdt |
Stk (oL W\fk&} Ount
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, EX
1 Fnptish Tnors ledien eFye - 52

Mouza- Gopinathpur alias Routarapur

S Name of Encroachers Khata | Plot No. | Total Area Area W
No. No. (in Acre) Encroached
B (in Acre)
1 Sunamani  Dei, D/o- Rajan 126 564 0.97 0.0045
| Mallik, Nijigaon
2 Anadi  Mallick, S/o- Dama 126 564 0.97 0.0040
\ Mallick, Nijigaon
3 Chaitana Mallick, S/o- Baraju 126 564 0.97 0.0042
Mallick, Nijigaon
4 Hasim Mohammad, S/o- Anuk 126 564 0.97 0.0032
Mohammad, Atharnala
5 Dhoba Nayak, Batu Nayak, Naba 126 564 0.97 0.0046
Nayak S/o- Ganga Nayak,
Nijigaon '
6 Baikuntha Pradhan, S/o- Ganda 126 564 0.97 0.0040
Pradhan, Khandiabandha
7 Netramani Bewa, W/o- Khetra 126 564 0.97 0.0030
Behera, Nijigaon B
8 Subala Gadei, S/o- Ananta 126 564 0.97 0.0040
Gadei, Nijigaon
9 Rama Nayak, S/o- Ajib Nayak, 126 564 0.97 0.0035
I Nijigaon ]
10 Rajkishore Rout, S/o- Giridhari 126 564 0.97 0.0050
L Rout, Gopinathpur
TOTAL 0.0400
B |
Sd/- Sd/-
Amin, Puri Tahasil Revenue Inspector,
Biraharekrushnapur

/? SENEICUNR g (‘P a6
derd oy C0ethon |
'ju\gkﬂD\J\JU\\‘lQ’kUN}(/ Pbum
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Asst. Collector, %Mqﬁ\

Judicial Coliemorate Puri
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- 55X Ergplish Teornslatie® of 720 -5bf

Details of Plot
Plot No: 575 Khatiyan No.
Mouza : Gopinathpur Tahasil : Puri
Police Station Tahasil 14
Police Station No. District : Puri

@ The portion marked in red colour has been encroached out of the “Jalasaya” for construction of
Shops , Latrine and soak pits etc.

Sd/- Sd/-
Amin, Puri Tahasil Revenue Inspector,
Biraharekrushnapur

/? NN NS A a4

A deony O\ o,
TuohlOrh | Coleghret Pany



Email: subcollectorpuri@@email.com  Phone: 06752222059

Letter No. 36&) Dated. 02 /04/2025

To,

The Commissioner of Endowments,
Odisha, Bhubaneswar.

Subject: handing over of possession of the landed properties of the Deities
Gopinath Dev & others at Gopinathpur Sasan, Puri.

Ref: Letter No.3507 dtd 27.03.25 of this office and order n0.8259(3)/416-G.P(M)
Dated 21.09.24 of the Office of the Commissioner of Endowments, Odisha,
Bhubaneswar.

SIE,

In inviting a reference to the subject cited above and in enclosing the
proceeding of the meeting held by the members of the interim trust board and
others on dated 27.03.2025 in pursuance of orders of Hon’ble NGT in OA No.
193 of 2024/EZ in the matter of cleaning of Chandanpokhari at Gopinathpur
Sasan, Puri I am to request you to take necessary steps in pursuance of Provisions
of Sections 25 and 68 of Odisha Hindu Religious Endowment Act, 1951 for
eventual eviction of unauthorized encroachers who have encroached parts of the

pond.

It is further requested to move a proposal to the competent authorities in the
Government to bring an amendment to the OHRE Act, 1951 in line with Section
16-A of Shree Jagannath Temple Act, 1955.

Moreover, the interim trust board may be authorized to incur expenses from

‘the fund of the deity for de-siltation of the pond as well as for construction of the

lined embankment around the pond in order to comply the order of the Hon’ble
NGT.

291

Memo Nougl(gﬁg)\ /Date: 02/04/2025 Judicial Collectorate, Pyrj

Copy to BDO, Puri Sadar/ IIC, Puri Sadar PS for information and necessary

action. i hulL
s

Sub-Collector, Puri




—5XK -

" Memo No. J6%3 [ Date: 02/04/2025

Copy to the Collector & DM, Puri for kind information.
p&,* P
Sub-Collector, Puri

maﬁm&a\

Asst Coﬂector,
Judicial Collectorate, purl
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OFFICE OF THE SUB-COLLECTOR, PUR!
(GEN & MISC SECTION)
Email: subcollectorpuri@gmail.com Phone: 06752-222059

- lLetterNo. & }48-/Gen. Dated. 1 OF.J63¢"
To

The Commissioner of Endowments, Odisha, Bhubaneswar.

Sub:-Handing over of possession of the landed properties of the Deities
Gopinath Dev & others at Gopinathpur Sasan, Puri.

Ref:- Letter No0.3507 dtd 27.0325 of this office and order
N0.8259(3)/416-G.P(M) Dated 21.09.24 of the Office of the
Commissioner of Endowments, Odisha, Bhubaneswar and this
office Letter No. 3681 dt.02.04.2025.

Sir
In inviting a kind reference to the subject cited above, | am to bring

to your kind notice that the Order by the Hon'ble National Green Tribunal

Eastern Zone Bench, Kolkata in O.A. No.193 of 2024 passed on dt.

04.04.2025 has not been compiled due to some legal compulsion and

requirement of adequate fund as was described in this office Letter

No.3681 dt.02.04.2025 cited under reference.

Therefore, It is once again requested to take necessary action and
direct the Ex-Interim Trustee to hand over the detail charge to the
undersigned and further authorize the undersigned to meet the
expenses that would be incurred for compliance of the order of the
Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata.
BBl o f“’?f o Yours faithfully,

oo Wwmble NNGT N 0f to N"L
192 oF Q024 - @Wﬁ

Sub=Co!ie'ctor, Puri

Memo No. g?g@ Dated. 3(9,@;.)0}?/

Copy submitted to the Collector & D.M, Puri for kind infarmation.

-

Tml}ﬂ-o. w?‘a az:h‘gp,z‘“i Sub-Col ctor, Puri

éﬁx Unang:
Asst. C‘;ﬂectof, sy

Judicial Collectorate, Purl
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OFFICE OF THE SUB-COLLECTOR, PURI

(General & Misc Section)
Email-subcollectorpuri@gmail.com Phone: 06752-222059
Letter No. /0&/0 [Gen Dated: </ pp - Vpos™

The Commissioner of Endowments,
Odisha Bhubaneswar.

Sub- Regarding non handing over of charge of Shree Gopinath Dev and others, At/Po-

Gopinathpur Sasan @ Rautaraypur, PS- Puri Sadar, Puri by the Ex- Interim
Trustee, Sri Lalit Kumar Rath.

Ref-  This Office Letter No-3507 dtd 27.03.2025 & Letter No-8747 dtd 30.07.2025.

Sir,

; In inviting a reference to the subject cited above, [ am to intimate that as
per Order No-8259/416-G dtd 21.09.2024 of Assistant Commissioner of Endowments,
Bhubaneswar regarding hand over the complete charge of the institution including
both movable and immovable property of Shree Gopinath Dev and others, At/Po-
Gopinathpur Sasan @ Rautaraypur, PS- Puri Sadar, Puri by the Ex- Interim Trustee
Sri Lalit Kumar Rath, Sri Ratha was intimated twice by this office to hand over the
detail charges as per order to the undersigned. But till date he has not taken any steps
towards handing over of charges, due to which the undersigned who is designated as

; Interim Trustee of the Interim Trust Board is unable to manage the day-to-day affairs

| of the deity and also unable to defend the interest of the deity in some complicated

land related issues that has come to my notice while dealing with O.A. No- 193 of 2024

before the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata.

Therefore, you are requested to take necessary action and direct the Ex-Interim
Trustee Sri Lalit Kumar Rath to hand over the detail charges to the undersigned
without any further delay.

Yours faithfully

hent,
; Y-8
Sub-Collector, Puri

Copy submitted to the Collector & D.M., Puri for information. @\%ﬂ}
1
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‘ Memo No- ZOC/ Dt- 0Y | 0. hoss—
ﬂv‘?éﬁ
| Sub-Collector, Puri

-F\'U!.LD_ L&P‘d CL‘H@-‘Q_
(?Q\t»m\m\« «?W”j\

Asst, Collector,
Judicial Collecto rate, Purd
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OFFICE OF THE SUB-COLLECTOR, PURI
(GENERAL & MISC. SECTION)
Email: subcollectorpuri@gmail.com Phone: 06752-222059
- Letter No. /3802 / Dated. ¢ A0 doag -

To

The Commissioner of Endowments,
Odisha, Bhubaneswar.

Sub- Regarding non handing over the charges of Shree Gopinath Dev and others
AU/P.O.- Gopinathpur Sasan @ Rautaraypur, PS- Puri Sadar, Puri by the Ex-
Interim Trustee, Sri Lalit Kumar Rath.

Ref- 1-Letter No-3681 dtd 02.04.2025, Letter No-8749 dtd 30.07.2025 and Letter

No-10510 dtd 04.10.2025 to the Commissioner of Endowments, QOdisha,
Bhubaneswar.

2-This Office Letter No-3507 dtd 27.03.2025, Letter No-8747 dtd 30.07 25
addressed to Sri Lalit Kumar Rath, Ex-Interim Trustee.

Sir,

In inviting a kind reference to the subject cited above, | am to intimate you that
Sri Lalit Kumar Rath, Ex-Interim Trustee of Shree Gopinath Dev AtP.O .-
Gopinathpur Sasan @ Rautaraypur, PS- Puri Sadar was requested to hand over
the complete charge of the institution including movable and immovable property
to the undersigned vide letter under reference as per the Order No-8259/416-
G(M) did 21.08.2024 of the Office of the Commissioner of Endowments, QOdisha,
Bhubaneswar in connection with Order dtd 30.04.2024 passed in O.A. No-
18/2005 U/s 41 of the OHRE Act.

In this context, after discussion with the Ex-interim Trustee, | had deputed my
staffs on dtd 22.12.2025 to the temple of Shree Gopinath Dev to verify the
available recerds with the ex-interim trustee and to make an inventory of the

recerds if any. From the report submitted by my staff Sri Jyotiraj Mundamaijhi,

SRA It nas.come jo my notice that Sri Rath was managing the day-to-day affzirs
Te ocH
nSelas %

@%}V

Asst. Collector,
Judicial Colleciarate. Puri



_—_—
ot the deity offici

ficially fram the year 2005 in the capacity of ex-interim trustee zs

“’pgs':%ed by the Commissioner of Endowments, Qdisha, Bhubaneswar As
disclosed by Sri Rath during my physical interaction with him he has been
manaéing the affairs of the deity for the last 50 years.

~F

But report of Sri Jyotiraj Mundamajhi, SRA reveals that Sri Rath
nas not maintained any record thereof. The records prepared and placed for
verification before Sri Jyotiraj Mundamaijhi pertains to the period from 2020-21 to
till date and are incomplete which clearly indicates that what ever documents he

is preducing now are being manufactured recently for the purpose of record

Hence in view of the above discussion, necessary steps may
kindly be taken for verification of the movable and immovable properties of the
deity by some investigating agency and necessary orders may be passed for

handing over the charges in pursuance of the Order No-8259/416-G(M) dtd
21.09.2024.

Yours faithfully

198
Sub Collector, Puri

Memo No- U%O} Dt- % 'U'M)S -

Copy submitted to the Collector, Puri for favour of kind information.

i P @m;»r
i aWested Sub Collector, Puri
%u\w\w\ %

Asst. Collector,
Judicial Collectorate, Puri
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Sasan @ Rautaraypur P.S.- Puri Sadar, Puri.

Sir,

Respectfully | Sri Jyotiraj Mundamajhi, S.R.A. beg to state that as per the
instruction, | have proceeded to Rautaraypur P.S.- Puri Sadar, Puri on dtd
22.12.2025 for verification of records, vouchers, cash books relating to all movable
and immovable properties in respect of Shree Gopinath Dev Temple At-

Gopinathpur Sasan @ Rautaraypur P.S.- Puri Sadar, Puri and found the following
discrepancies: -

1- | met Sri Lalit Mohan Rath, Ex-Interim Trustee and he submitted the cash
book and vouchers for the period from Financial Year 2020-21 to onwards.
When | asked him to produce the vouchers relating to period before 2020-21,
he said there is no such record maintained during that time.

2- Enen the vouchers submitted by Sri Rath for the period from 2020-21 to
onwards are incomplete and cannot be considered as genuine documents.

3- Sri Rath, submitted a written statement that he took over the charges of the
said temple from the year 2005 and unable to produce the detailed about the
transaction for the period from 2005 to 2016-17. He also stated that if he
would be allowed ten days more, he will be able to prepare the cash books,
relating the expenditure vouchers from the financial year 2017-18 to onwards.
(Written statement of Sri Rath attached herewith).

4- There is no such valid records with Sri Ratha for verification.

In the view of the above, | was unable to proceed further with the
assigned task.

This is submitted for favour of your kind information and necessary
action.

Yours faithfully

“Treeee P Qfﬁk?"’]\ﬁ 0%%?1\% WW%&%{/
w@:mmq (%mﬂ\ S [{e

Asst. Collector, - 29 <} -0l

Judicial Collectorate. Purf
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The Sub- Collector, Puri.

Sub-: Regarding handed over of charges.

Sir,

I am Sri Lalit Mohan Rath, (MT) of Shree Gopinath Dev & Shree
Nilakantheshwar Dev At/Po- Gopinathpur, Ps- Puri Sadar vide sl No.416 G(P)
beg to state that, I have to hand over the charge of the trust, but failed to do so
as I could not collect the requisite documents. I will collect the requisite
documents and shall hand over the complete charge of the trust within ten days.
Further, I am to inform that, though I had took the charge of the trust since
2005, 1 will produce the cash book & voucher from the financial year 2017-
2018.

Yours faithfully,
Sd/-
(Lalit Mohan Rath)
22.12.2025

/? A\ a1 /R‘l‘u Hu

ASARAENS Qol\g o
IR Lo\ g ek, Puy



